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other competent person, some high
legal luminary, to see whether really
a criminal case can be instituted or
not?

SHRI L. N. MISHRA: Sir, he has
only repeated the same question, which
I have replied. And it is not the same
advocate. This ig a different person.
He hag nothing to do with Mr. Ram
Ratan Gupta. So far as the other
cases mentioned by him are concerned,
they pertain to another Ministry and
we are not concerned with them.
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI M. C, CHAGLA): 1
wil] try and make it tomorrow or the
day after. I am waiting for certain
information and I would like to make
a full statement.
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THE GOA, DAMAN AND DIU (OPI-
NION POLL) BILL, 1966—contd.

SHRI DAHYABHAI V., PATEL (Guj-
arat): Mr. Chairman, just before the
House adjourned yesterday evening
we passed on to this part of the agenda,
the consideration of this Goa Bill and
while speaking and moving my amend-
ments I was beginning with my first
amendment, The first amendment 1
propose to move, Sir, with your per-
mission, is that this Bill be referred
to a Select Committee. In giving my
reasons, I tried to explain to the House
that it was not fair, if not dishonest,
that the House was told at 18 hours,
i.e., at six ¢'clock that further comnsi-

deration of the Bill would be taken up

the next day. I do not know what
happened within an hour and gz half
and suddenly that Bill wag taken up
for consideration, My objection is
that this was not very fair or honest
with the House, particularly when
amendments were tabled by my col-
league, Mr. Dandekar, in the other
House and he left when it was said
that the Bill would not be taken up.
Then suddenly at 7.20 the Bill was
taken up and those amendments could
not be moved because Mr. Dandekar
had left.
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MR. CHAIRMAN: Mr. Dahyabhai
Patel, we do not discuss things that
happened in the other House.

SHRI DAHYABHAI V. PATEL: 1
have gone through the rules. I am
not trying to discuss what happened
in the other House. I am trying to
move an amendment that the Bill be
referred to a Select Committee and I
am giving my reasons why I want it
to go to a Select Committee. One
reason is that the Bill wag not pro-
perly considered and in proving that
the Bill was not properly considered,
I referred to this The hon. Deputy
Minister, Mr. Shukla, did raise a point
of order and I pointed out that I was
entitled to point out the reason why
I wanted the BIill to go to a Select
Committee. One reason for that may
be you will concede, that the Bill was
not properly considered and in pro-
ving that [ pointed out that this was
what happened. I am not trying to
comment, but just point out 5 state-
ment of fact. For these reasons I
think you will agree with me that I
was fully justified in pointing it out.

1 do not agree with the hon. Deputy
Minister, Mr. Shukla, on many matters.
Hon. Deputy Minister, Mr. Shukla,
spoke about the Bill just before this,
the Preventive Detention (Continu-
ance) Bill. We have our dffierent
views. Mr. Shukla is entitled to his
views and I am entitled to my views
on that. That makes on difference.
But just as in this case in the other
case also I do not think he was fair
to the House. Did he prove in one
single instance where g person who
was arrested under thig Ordinance for
anti-social offences.

MR. CHAIRMAN: Which Ordinance?

SHRI DAHYABHAI V. PATEL: The
previous Bill. Similarly, in this case,
I am' giving an analagy.

MR. CHAIRMAN: You can refrain
from referring to things that have
already happened, ‘

\

[ 7 DEC. 1966 ]

(Opinion Poll) Bill, 1966 4644

SHRI DAHYABHAI V. PATEL: I

I am saying that Mr. Shukla hag not

been fair to this House when he made
those remarks., The people of Goa
have an entity and existence. There
can be no going away from that. The
opininon poll that has been sought to
be taken is a fraud. It is misleading
the people. What really should be
done is the vote of the people of Goa,
not the present residents of Goa, but
of the people who were residents of
Goa before it was merged with the
Indian Union. It is quite possible that
some of them have left, Gog angd set-
tled down in Bombay. That should
not prevent them from exercising their
vote, because what ig required, under
the assuranceg that have been repea-
tedly given from the highest quarter
to the people of Goa, is that their vote
would be taken, not the vote of a large
number of Maharashtrains who have
now gone and settled down in Goa,
for business, for Government service
and for other purposes. No effort has
been made honestly to get their vote.

I referred to the assurances that
were given to the people of Goa. Some
of them were by the Prime Minister.
Prime Minister Nehru on the eve of
elections said:—

“Ultimately it will be for the
people of Goa to decide their
future. That opportunity will be
theirs, but let that be taken when
the time comes for it. Any at-
tempt to take it before that time
will be harmful to Goans.”,

the assurance that the
in December,

This was
Prime Minister gave
1963.

Then, there is an assurance by the
Congress Parliamentary Board. In
1964 the Board considered the future
of Goa and decided that it should be
made clear that for the coming ten
years Goa would continue as a Union
territory. Very humbly T ask. Where
ig that assurance today? I am quoting
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from a resolution of the 18th April,
1964. Has that been done? Has that
assurance been observed? If thig reso-
lution was passed in April 1964, we
are not in April 1974 by any stretch
of imagination. 1Is it trying to go
behind this assurance that was given
by the Congress Parliamentary Board?
I believe it is. It used to be at least—I
do not know whether it is now so—the
highest authority of the Congress that
could deal with parliamentary mat-
ters. Thig is the assurance that was
given, What is the reason for chang-
ing the situation and having this
opinion poll? Prime Minister Nehru
had given such assurances even before
right from 1954. In 1954 he said:

“I would like to take this oppor-
tunity of stating once again that as-
pect of our basic approach in res-
pect of Goa, when it will be come
part of India.”

Now, when such assurances are
available, when such assurances have

been given repeatedly, I will not take:

further time of the House by quoting
them, 1 have got quite a number of
them. Is it right that under the name
of an opinion poll, thig sort of legis-
lation should be sought to be rushed?
The assurance was that it will be a
vote of the people of Goa, not people
fromr Maharashtra, who have rushed
into Goa for business, because it is
possible for them to go there now. It
certainly tilts the vote. The other as-
pect, a very important aspect, is this. A
large number of citizens of Goa, who
were citizens of /Goa, were not re-
gistered voters in the Indian territory.
I know it for a fact because I have
got a lot to do with Bombay, with the
Bombay Municipal Corporation. They
were not registered as volers, because
they were not considered as Indian
citizens.

SHRIMATT SHAKUNTALA PAR-
ANJPYE (Nominated): They wanted
to be Portuguese citizens.
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SHRI DAHYABHAI V. PATEL:
Whether they were considered?as
Portuguese citizens or not, they were
not registered. That was the way in
which it wag done. Is it not but fair
that these people who hail from Goa,
who came to Bombay temporarily for
business, should be given an opportu-
nity? Many people go to many other
places. We come from Gujarat. We
are here for doing our work in Parlia-
ment, Like that so many people are
here. Our families are here. My
wife stays with me. In the voters’ list
in Baroda her name was not there. I
had to write to them and get her name
registered there. So, where is the
guarantee that such a thing hag not
happened in the case of the real peo-
ple of Goa?

AN HON, MEMBER: They can get
themselves registered.

SHRI DAHYABHAT] V. PATEL: Yes,
they can, but will you give them
enough time? That ig the point. I
think the little time that is given is
not enough to get all these people
registered as voters of Goa. If the as-
surances that have been given from
the highest quarters, from the late
Prime Minister Jawaharlal Nehru, the
Congress President and the decision
of the Congress Parliamentary Board,
are real and genuine, the opportunity
promised to the people of Goa must
be given. The people of Goa have a
certain separate entity. There is no
denying it. It is not necessary to ride
rough-shod over them in this manner.
You are giving this opportunity to the
people of Kashmir or Nagaland and
then why not the same fair treatment
be given to the people of Goa? On the
the contrary, the people of Goa suffer-
ed worse exploitation than many of us
suffered under British India. Some of
their leaders, at least one or two, are
still languishing in jail in Lisbon. Is

¢ this what this Government is going to

do with them? I plead that thig is a
retrograde measure. It is taking away
the fundamental rights of the people
of Goa who stood valiantly by us in
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the struggle for freedom and after-
wards under worst conditiong fought
to overthrow the foreign rule. This
country is supposed to be the beacon-
light for all oppressed countries all
over the world, which helps them to
overthrow foreign rule. Have we help-
ed the Goans to overthrow foreign
rule to do this to them, to perpetrate
this injustice on them?

Sir, this piece of legislation is dis-
honest. T hope reasonable people in
this House will give due considera~
tion to this and support my first
amendment of taking it to a Select
Committee. Heaveng are not going to
fall if we do not pass this Bill im-
mediately in this hurry. Let us give
sufficient opportunity to the people of
Goa to express their free will, not this
fraudulent opinion poll that is sought
to be rushed roughshod at the fag end,
in the last two days in this session.
Sir, I have already elaborated how it
wag passed in the other House. If was
not a very honest way of doing it. I
am sure you will agree with me. That
is my strongest plea,

MR. CHAIRMAN: I usually do not
register my agreement, I listen.

SHRI DAHYABHAI V. PATEL: Is it
not possible to disagree with a certain
thing like this when a responsible
Minister gets up and says—when the
Chairman says that we will take this
up tomorrow, within an hour the
Minister says let us proceed with this?

MR. CHAIRMAN: You have said
that. 1 )

SHRI DAHYABHAI V. PATEL:
That is exactly what I am trying to
say. Therefore, I repeat and protest
most emphatically at the manner in
which this Bill is sought to be passed.
I speak with a certain amount cf
experience, I have lived for many
years in Bombay, and I know that
there is a certain section, perhaps
that has become the dominant section
in the Congress today, which just
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wants things their own way. They
begin by saying “ T q-rf‘g@r”
That means this must be done in

Maharashtra. qraTs qifEs |

There is no understanding, no ques-
tion, they just get together and shout
EICIET arfgst s it
not what they are trying to do with
Goa? They have done it in several
ways. They have managed to get
some of what they wanted in this
way. Some of it may be justified,
some may not be. This is surely not
justified. Therefore, having ~xperi-
enced many of these things in Bom-
bay I want to request this House to
give a fair deal to the people of Goa.
I am afraid I was not satisfied with
the remarks that were made by ihe
Minister in his opening speech nor
with the remarks that we had on ihe
previous Bill from the Home Minis-
ter himself. The Home Minister
should look into this matter of the
manner of treatment of people who
are not styled as Maharashtrians hut
who have been living in Maharashtra
for a long time, I have protested
against the manner in which some
of the things are happening. Even
today I have received a number of
telegrams ahout what is happening,
and I just mentioned it once before.
The shops of poor South Indians who
serve ‘idlf’ and ‘dosa’ were looted ifn
Bombay. The shops of Iranis who
serve tea were looted. They tell them
openly, “You are not Maharashtrians,
go away’.

AN HON. MEMBER: Shiv Sena.

SHRI DAHYABHAI V. PATEL:
Shiv Sena. That is exactly what is
wrong with Maharashtra. I would
appeal to reasonable people in ihis
House to stop the march of Shiv Sena
in this manner. It is not democratic.
It is a sort of authoritarian rule. Do
you want that to take place in this
democracy?

., SHRI MULKA GOVINDA REDDY
(Mysore): It is like the storm
troopers of Germany under Hitler.
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SHRI DAHYABHAI V. PATEL:
He reminds me of the storm iroopers
of Hitler. I hope we are not going
to have any type of storm troopers
in this country. There are many
people who are anxious to have them,
I know that. Let there be at least
a few people in Parliament who could
stand up and have the courage to
protest against this, few people who
will stand up and would not -nind
suffering for being able to express
themselves. 1 know there are a large
number of people on the other
Benches who feel with me that what
I am saying is reasonable. Let us
put a stop to this storm trooping, this
trying to just rush through this
measure during the last days of the
session contrary to all the assurances
that you have given during so many
years, during the last five years re-
peatedly in both the Houses wublicly,
on the platforms, everywhere, the
assurances given by the highest of
your people. We cannot let down the
people of Goa, and I would appeal to
all reasonable people in this House,
particularly those on the Treasury
Benches, to desist from doing this. It
is an atrocity of the worst order.

Sir, I hope I have made myself
sufficiently clear,

The question was proposed.

SHRIMATI LALITHA RAJA-
GOPALAN (Madras): Mr. Chair-
man, as we are discussing this Goa,
Daman and Diu Bill of 1966, opinion
poll Bill, the atmosphere for the poll
has been created by the present
Ministry’s resignation and the intro-
duction of President’s rule. This has
also been made possible by the leader
of the United Goan Party coming to
the realisation that the future of the
people of Goa should be decided once
and for all.

[Tue DEputy CHAIRMAN in the Chair}

The leader of the United Goan Party
had been opposing the merger for a
very long time, and on the 6th May,
1966, he met the Prime Minister and
stated that if there was to be &
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change in the earlier decision of
having a statugs quo the decision
should be taken on the basis of a
referendum. So, this Bill has been
introduced with the consent of the
United Goan Party also and there
was no pressure as suggested by some
people. But at the same time I would
like to admit and I would also con-
cur with the view of Mr. Patel *hat
this Bill has been rushed in a very
hasty manner.

In supporting this Bill T would also
like to air my views regarding this
opinion poll. Goa, Daman and Diu
had been under the oppressive »ule
of the Portuguese for a very long
time and wag liberated in 1961, and
one should not forget the fact thaf
before the Portuguese seitlers came
there, it was part and parcel of one
State or the other, In my opinion
this issue should have been settled
then and there when the liberation
took place, but we did not do it and
this has led to so many confroversial
problems now. Instead we ourselves
inculcated in the minds of the people
of Goa that Goa would remain as a
separate entity for ten years to come.
Long ago during the Bhubaneshwar
session the Maharashtra people rais-
ed the issue of reconsidering the
future status of Goa. Pandit
Jawaharlal Nehru’s reaction was as
1 learned from the Honorary Secre-
tary, Bombay Opinion Poll Com-
mittee: “The world should know that
there is some honour left among us
in India”. During the same period
the Parliamentary Board also decided
that the future status of Goa should
be decided by the people of Goa and
that the time limit should be ten
years. In 1964 the same year the late
Prime Minister Nehru answering a
question in the Lok Sabha regarding
the future status of Goa stated tha*
the future status of Goa should be
decided by the people of Goa mayhbe
after five years or ten years. So, the
rigidity of five years or ten years
does not come in and we have every
justification in introducing the Bill
But we cannot deny the fact that we
created an impression in the minds
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of the people of Goa, Diu and Daman
that th2ir future will be decided only
after ten ‘years and that they will
not be disturbed. In this connection,
I would like to state that the Iate
Prime Minister, Jawaharlal Nehru,
had Zforesignt and vision and he
always left the decision to the will
of the people. Even regarding ihe
language issue, he took such a stand
knowing the sentiments of thz non-
Hindi-speaking people and in both
the Houses as well as ouiside stated
that English shall remain as the
official language so long as the non-
Hindi-speaking people wanted it and
that it was these non-Hindi-speaking
people who should decide the issue.
So, he emphasised on the will of the
people and considered it more impor-
tant than anything else. I think the
opinion poll in this aspect does not
comply with this theory fully. I
would also like to state that after his
death many changes have taken place,
politically, economically and inter-
naticnally, and this issue has come
o a stage when a decisicn should be
taken. But I would also submit {hat
this docision can be postponed after
the Gerneral Elections. We can pass
the Bill now but I think the opinion
'poll can be held after the elections.

Now, I come to the opinion poll
In this, one should not bring in lin-
guistic attitudes and other factors
which would create confroversies and
will also jeopardize this poll at this
stage. But {he opinion poll as envis-
aged has many defects. The opinion
poll is not the same as a general elec-
tion, as envisaged in this Bill. A
general election is held every five
years but an opinion poll whether a
territory should merse with a State
or whether it should remain as a
separate entity is a vi.al matter in
Qeciding the future of this territory
itself. In my opinion, the outlook
should be broadbased but the Bill
restricts itself only to the electors of
Goa, and the electors of Goa are the
only people who have the right to
vote in the Assembly elections, and
those people have only residential
«qualificationg there. In this connec-
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tion, I would like to state that more
than 80,000 people are in Bombay
and they are deprived of this right
And if we are to understand that the
opinion poll is to be conducted only
by those people, those electors of Goa,
I just cannot understand why they
cail it as opinion poll. I hope that
the Home Minister will take measures
to see that these one lakh of people
in Bombay are also enlisted as voters
and that they also have their views
expressed, In exercising their fran-
chise, they also have the feeling that
the opinion poll has been conducied
in a fair and just manner,

Now, I come to the other point, on
a hypothetical basis, about the tem
years' time. I have already said that
the people of Goa us well as others,
even the entire country, were under
the impression that the people of Goa
will not ke disturbed up to ten years.
Now the decision of the United Goan
Party leader was given in May. Goans
aad we have introduced this Bill now
in December, when we ar2 coming to
a close. I do not know why there
wae such a delay in in‘roducing the
Bill, creating all sorts of controver-
sies regarding this Bill, In this con-
nection, I would like 1o state about
the hypotheiical base of ten years
that the Catholic population in Goa
is not in favour of a merger; I do
not know whether they have changed-
their views now, Now, this opinion
poll is going to decide whether it is
going ‘o be in favour of the merger
with Maharashtra or it is for being a
separate entity. If the opinion poll
is adverse to the views of the Gov=-
ernment of India, then I do not know
what will happen. Goa may remain
as a separate entity. I think the
Government hag also to give thought
to this matter.

I come to the point of simple majo-
rity. This is a very ambiguous term
ag far as this Bill is concerned. Can
a simple majority decide the future
of a State? 1Is it fair on our part to
take that view? Why should only
50 per cent of the electors decide
whether to remain as a separale
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entity or to merge witp Maha-
rashtra? I support the views expres-
sed by the Chief Minister of Mysore
that the percen:age should not be 50
but it should be 75, and it is neces-
sary in such a vital matter as this. I
am sure the Government would also
give thought to this aspect.

As I have previously stated, I hope
that all the Goans who are residing
outside Goa, as suggested by Mr.
Dahyabhai Patel, should be entitled
ta vote in this opinion poll and they
should not be left out whether they
have registered themselves within
six months or not.

In order to create a proper atmos-
phere, the withdrawal of all outside
officials from Goa is imperative. I
find that there is a large infiltration
of Maharashtrians in the administra-
tive services and I am sure that it
will really affect the poll and it is
unfair on our part to keep them
there when the opinion poll is going
on.

I would also like to state that the
opinion poll is really welcome to the
people of Goa, it is really welcomed
by those people in the belief that it
will really do some justice to them.
But according to the Election Com-
mission, there are only 30 days for
the poll. I hope that all concessions
and facilities will be given and I hope
that the Home Minister will also take
into consideration all the people who
are residing outside Goa and see that
they are also entitled to vote in this
apinion poll. Government should
give the concession to them that they
should also enrol themselves as voters
and I request all the Goans residing
ocutside Goa to enlist themselves as
voters and exercise their franchise in
deciding their future.

In conclusion, T would like to say
that the Government can pass this
Bill but they can postpone the
opinion poll if the atmosphere is nol
DProper oy if there is to be any hurdle
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i conducing the poll in a very
peaceful manner. But if the Govern-
ment is confident that the atmos-
phere is proper and that what they
are doing is just and fair, they can
go on with the opinion poll. But
one thing I would like to stressagain
and that is that this is a very vital
matter and we should also remem-
ber the words of Jawaharla] Nehru
when he said that the future of Goa
would be decided by the people of
Goa. He did not say ‘the electors’
of Goa. He said, ‘people of Goa’, It
means, it is not only the people re-
siding there. But there are many
Mysoreans, Maharashtrians, Tamili-
ans, all residing there, He did not
mean only a particular people but
he meant the people of Goa. His mind:
was about the people who are really
Goans and who were really under
the oppressive rule of the Portu-
guese. So, I think we should notset
aside this factor and we should see
that we conduct the poll, in a fair
and just manner. Otherwise, it may
cause havoc later on.

SHRI MULKA GOVINDA REDDY:
Madam Deputy Chairman, I would
like to make some observations on.
this Goa, Daman and Diu (Opinion.
Poll) Bill, 1966, We al] know that
many people in Goa .

THE DEPUTY CHAIRMAN: May
I just inform the House that the
House will sit through the Iunch
hour?

SHRI MULKA GOVINDA REDDY:
made many sacrifices for

the liberation of Goa from the Por-
tuguese rule. Many people lef: Goa
1o seek their livelihood outside Goa.
And because of the restrictions im-
posed by the then Govarnment in
Goa, most of them could not go to-
Goa at all. So, whatever fu'ure set-
up of Goa is to be decided, it should
be decided by the people of Goa,
whether they are residing in Goa or
whether they are now residing out-
side Goa. It should be the primary
concern of the people of Goa and:
not the people of Maharashira o
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Mysore or any other part
country. It is a distinet wunit by
itself. The people of Goa, who were
under the Portuguese rule, have ac-
quired a distinct culture of their own.
Their language is Konkani, The
Maharshtrians claim that it is akin
to Marathi. The Mpysore people
claim that it is akin to Kannda.

SHRI M. N. GOVINDAN NAIR
(Kerala): Il |

SHRI MULKA GOVINDA REDDY:
That has been the statement made
by the Chief Minister of Mysore in
a memorandum submitted to the
Government of India. So I am not
going into this question. The ques-
tion is that Konkan: is a different lang-
uage by itself, and the people of Goa
who speak this language have their
own  characteristics and culture.
Around Goa there are other territo-
ries, other areas which are now in
Mysore ag well as in Maharashtra.
It is time for them to consider why
a separate State should not be car-
ved out for the Konkanese under the
States Reorganisation Act. It was
given to be understood that States
should be carved out on the basis of
language. And if the Xonkanese-
speaking people want a separate
State for themselves, it is not proper
for this Parliament or the Govern-
ment to deny that right to them.

Madam Deputy Chairman, we are
all aware ‘hat a solemn promise was
held out by the late Prime Minister
that sufficient time should be given
to the people of Goa to settle them-
selves and take a decision whether
they should like fo continue as a se-
parale entity, in the Indian Union or
they should merge with any one of
the neighbouring States. That solemn
promise today has been given a go-
by. Because of pressure tactice :he
Central Government appears to have
yielded to the pressure and has
brought this Bill before this House.
There are many Union terri ories
today. There is Pondicherry. 1
know that the people of Pondicherry
wani to merge with Madras. But no
such Bill has been brought forward.
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of this | They are taking it as a separate en-

tity and treating it as a Union terri-
tory; there is no question of its mer-
ger with Madras.

Then in the case of a territory
which is a bone of contention, it is
being converted into a Union terri-
iory. You know, Madam Deputy
Chairman, that there is a bone of
contention for Chandigarh between
Punjab and Haryana. To avoid that
it has been converted into a Union
territory. So there is no reason
why this area, Goa, should not con-
tinue as a Union territory at least for
a period of another ten years so that
the people of Goa can take a dispas-
sionate view of things and decide
their future,

Madam Deputy Chairman, what is
happening in Madras, if it is backed
by the entire people of Madras, then
we are doomed to balkanisation of
this country and we will cease to be
one Indian TUnion or one Indian
nation. Each linguistic State behaves
in a mann-r that it is a sovereign
State, and the feelings between the
people who speak the major language
in that State and the other minorities
are so estranged today that people
have begun doubting whether we did
a good thing in having the States on
the basis of language. It is time to
ponder over these things. It was
only meant for administrative conveni-
ence that the State should be for-
med on the basis of language. But
the way in which things are moving
makes us shudder whether we
should still stand by this principle.

Madam Deputy  Chairman, Mr.
Dahyabhai Patel, who comes from
Bomay, has narra‘ed the incidents
that have taken place in Bombay.
Sometime back when there was water
famine, one of the Corporators ap-
pears to have said that all non-Maha-
rashtrians should ke asked to quit
Maharashtra. Some months back
some non-Maharashtrian hotels and
establishmen's were looted, and today
the linguistic minorities in Bombay
are afraid of their lives. There is
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insecurity. I know it is some impor-
tant men who have done this, who
have tried to tarnish the name of
Maharashtra. But it is there. It is,
therefore, the respomsibility not only
of the Maharashtra Government but
also of the Union Government to see
that such things will not occur again.
If what is repeated in Maharashtra is
repeated in other States, then we
woulg be quarre’ling among ourselves
and we will be an easy prey for any
aggressor ma'ion across the border to
comunit further aggression on India.
Madam Deputy Chairman, it is there-
fure necessary that these feelings do
not run high and the friendly re-
lations that should exist between lin-
guistic groups should not be distur-
bed.

Madam Deputy Chairman, ii is un-
fair on the part of the Union Gov-
ernment to have brought forward thie
measure at this juncture without
giving proper opportunities for the
people of Goa to develop themselves
and to take a decision after consul-
tations whether they should like to
continue as Union territory or to
merge with one of the neighbouring
States.

Madam Deputy Chairman, yester-
diy the Deputy Minister was telling
us that Goans who are already resi-
dents of Goa but now for purposes of
Lbusiness have gone out of Goa and
are staying in Bombay or some other
provinces of India, they will be enti-
tied to take part in this opinion poll
That is not enough. Some of them
1:ft Goa some years back and they
have settled down in Bombay for
business purposes. They have taken
employment there to eke out their
livelihood. 1 say

SHRIMATI SHAKUNTALA
PARANJPYE: Some have gone out-
side India. What about them?

SHRI MULKA GOVINDA REDDY:
Those who have gone out of India, if
they have taken up the nationality
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| of the country where they are living,

that question does not arise at all

but if they have gone out of India on .
some business purpose, they should

be frez to exercise their franchise in

this opinion poll but there might be
one or 1wo persons. Thati does ot

alter the situation at all.

SHRI M. M. DHARTA (Maharash-
tra): May I know whether Goa is 8
part of India or it is a different
country? If it is one country, then
those who are residing there must

| have the right to vote.

SHRI MULKA GOVINDA REDDT:
If the hon. Mr. Dharia is so reason-
able, I do not know why he is fight-
ing so much for the merger of Goa
wih Maharashira.

SHRI M. M. DHARIA: T am not
fighting. It is for the people of Goa
~to fight.

SHRI MULKA GOVINDA REDDY:
It is this sort of parochialism that is
reasonab’e for the present state of
affairs to-day. It will be improper
and height of folly to deny thig right
to the thousands of Goans that are
now living in Bombay to exercise
their vote in this opinion poll. It
is their fundamental right and when
we concede that the people of Goa
should decide the future of Goa, it
will not be proper for the Govern-
ment to deny that right to Goans
living in Bombay and in other paris
of India. Mr. Patel said that some of
the Maharashtrians have gone and
settled down in Goa. It is likely that
most of them have gone there to in-
fluence the people of Goa in their
favour, that is for the merger of Goa
with Maharashtra. For this purpose
if we include those who are now liv-
ing in Goa, who are non-Goans, to
exercise their votes, we will not be
fair to the people of Goa. Goans who
had registered their names in the
electoral rolls before Goa was taken
over by India in 1961 should alone
be allowed to exercise their votes m.d
such of those Maharashtrians who

have gone there after 1961, if their
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names are found in the electoral rolls,
should not be allowed 1{o exercise
their vao'eg in this opinion poll. If
they are given that right, then the
very purpsse of lhis opinion poll will
be defeated. Outsiders will be in-
fluencing the decision of the people
of Goa. I therefore urge that what
Mr. Patel said should be accepted that
the Maharashtrians who have gone
there and who have settled down in
Goa after 1961 should not be allowed
to exercise their votes and the people
of Goa who are now living in Bom-
bay should be allowed to register
their names and registration offices
should be opened in Bombay to regis-
ter their names so that they can
exercise their vote in this opinion
poll.

Lastly,—and this is a very impor-
tant thing—there should not be inter-
ference by the officers who are
interested in one State or the other.
There should not be any doubt about
the impartiality of the officers con-
ducting this poll. Any Maharash-
trian officer that is now working in
Goa or any Mysorean officer who is
now working in Goa should not b
asked or should not be entrusted
with the work of the conduct of the
opinicn po’l in Goa. Non-Maharash-
trian or non-Mysorean officers should
be entrusted with the task of con-
ducting this poll and thus ensure that
the people of Goa will exercise their
free right in this poll. Thig Bill
was hurried through and hustled
through in the other House and there-
fore there is every justification for
this Hous= to consider this question
in a dispassionate way and that can
ba don~ if this is referred to a Select
Committ2e the motion for which was
mads by Mr, Patel.

1 pM.

SHRI M. S. GURUPADA SWAMY
(Mysore): Madam, to my sorrow
and surprise we as a nation, seem to
have lost or are losing the power to
distinguish between what is funda-
mental
and what is senondary. To my mind,
the Coa Bill which is before g sym-
boliszs the attitude, the thinking, the

and primary in a situalior -
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approach not only of this Govern-
ment but also of all of us. I say this
with great sorrow and pain. We are

© jusi raising th¥ general question but

whither are we going? Goa is very
important, nobudy denies, The wishes
of the Goans are very important in-
deed. Likewise the wishes of other
Centrally-administered territories are
also important and there are pro-

blems and problems fating us
but I ask, whether it is appro-
priate and timely to have a

measure like this, I do not like to
sound parochial and let me assure
the House that I do not like to take
a parochial view of 1hings but I wilk
ve failing in my duty if I do not point
out that we, as a nation, are slipping
down and day by day we are exhibit-
ing ourselves, proclaiming ourselves
to the world. ‘After all we are a
small people and we are only interest-
ed in exercising our mind, energy
and time in settling, in solving and
finding solutions to parochial, smali,
local problems’. I say this because
if there is any time which is most
inappropriate and untimely, this i
the time for such a measure and we
are also introducing a very unprece-
dented and extraneoug factor into the
political life of this country. Never
in the past, since independence,, even
at the time of independence, an
opinion poll was taken. The parti-
tion of the country was not done on
an opinion poll. The formation of
Andhra was not done on the basis
of an opinion poll. Subsequenily
the overal] reorganisation of the
States was not done on the basis
of an opinion poll. All these major
decisions were taken on the basis of
political assessment and judgment
after commissions, committees going
through the various materials avail-
able at the time., This is t{he -
time we are introducing an ez:re-
neous factor into the political life ot
the country. It may appear very
democratic and very progressive jn-
deed, but if you analyse the pros and
cons of this issue, the step that we
are taking, I feel that we are sowiug
a dangerous seed in the body politie,
and this may be quoted or taken as
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a precedent to settle various other
parochial issues. When we have
already got plenty on hand, more
such issues will crop up, and I think
we will be encouraging such [orces
to demand settlement of these various
parochial claims and counter-claims,
and border disputes on the basis of
an opinion poll. So on this ground
I hold that it is a very wrong step,
a politically unwise move that has
been taken. Secondly, also the other
House has debated that point, and 1
think there is a lot of strength in
that poin., namely, that we are doing
something unconstitutional. There is
nothing in the Constitution which
says that opinion poll may be per-
missible to settle regional disputes,
regional claims and counter-claims,
and there is no place for an opinion

poll at all in the Constitution. When

the question of referendum and
plebiscite was discussed, it was speci-
fically ruled out; it was said that such
a possibility should not be allowed to
be there in the Constitution of India.
opinion poll borders on this very
aspect. I think even from that point
of view it is constitutionally impro-
per, constitutionally wrong to have
resorted to this kind of means for
deciding the future of Goa.

Surely, what are we doing today,
and wha! is the situation we are con-
fronted with? There are various
orces operating in the country, which
are not conducive for such a step.
We have got enough problems, more
important—I said—than this. The
economic situation in the country is
so grave and critical that it requires
the total energy and attention of the
entire nation, and the forces of dis-
ruption are operating everywhere.
There are agitations, demonstrations
and forces of obscurantism, and irends
of reaction are everywhere coming
to ithe fore. Is it the climate in which
we should have a poll? Will there
be a proper peaceful poll? Apart
from the constitutional impropriety
which can be taken up in a court of
law, it may be questioned tomorrow
by taking out a writ, and there might
not be the poll at all. Apart from
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this, I say that the atmosphere, the
political, economic and social almos-
phere, the climate in the land is not
simply favourable for taking such an
opinion poll in Goa. And what are
we doing there? There is a section
of Goans which is not reconciled to
an opinion poll at all. It might be
reconciled to an opinion poll in
course of time; they might not object
then. Granting that there should be
a poll, there may be reconcuiation
by the Goans to the principle, but at
the present moment there is a size-
able section in Goa which dnes not
want an opinion poll at the present
moment; they want at least « posi-
ponement of it for various reasons.
ose friends who talked before me,
the lady Member here, my f{rienda
there, have pointed out that there
are misgivings, doubts in the minds
of quite a sizeable section in Goa
about the fairness, impartiality and
objectivity of the coming poll, and
the Bill, as it is, drafted, does not
permit, does not allow all Goans to
enlist themselves as Goans, and my
friend, Mr. Vidyacharan Shukla, had
a very painful duty to perform, and
he has done it well. He tried {o point
out that facilities will be created for
all Goans who are ordinarily resident
in Goa to enlist themselves as voters.
That is according to the Representa-
tion of the People Act, But may 1
point out that this is not going to be
an ordinary poll? This is not a
General Election. This is not an ordi-
nary way of taking the people to the
polls, This is something abnormal,
unprecedented ang never thought of
hefore anywhere in India. Therefore,
it is all the more necessary that all
those people who are Goans, whether
they are ordinarily resident there or
not, if they are Goans, even if they
are staying elsewhere, tiey must be
allowed to register themselves as
voters and to vote. What is the pur-
pose behind all this. Of course I
share the concern of the Home Minis-
try. They want to ensure impar-
tiality and fairness in the poll. They
want to allow as many people as
possible to become voters in time,
Iut with this overriding provision in
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the Representation of the People Act
it will be very difficult to bring in
the large number of Goans who are
1esident outside. They suffer from a
technical flaw of not being ordinarily
resident there and of not being
voters, It is not one thousand or two
‘housand; it may be more than fifty
thousand; we do not know the correct
figure. Whatever it may be, I think,
1 fairness to them, this provision
should be waived in this case. Also
1he existing electoral roll has got to
i-e screened, because I am told that a
i) of irregularities has entered, that
«wrrong names have been printed, and
vrong adaresses have been given, as
s result of which the local polling
#cars, the presiding officers, who-
ever are there, will not be able to
~xercise their judgment fairly in
javour of those people. Therefore, it
is very necessary that the Bill has
to be amended as radically as possi-
t.le from this point of view, to allow
the various elements who are resi-
«:nt outsid= Goa to participate in this
7ol if the poll is at all felt to be
recessary, if the poll should be held
atl all.

Now there is another important
gsoect which has been touched on by
varinas friends in bo h the Houses,
thit is, if the Bill is passed, if the
Bil should be passed at all, then the
po'l mav be held some time in future,
I think there is validity in that state-
mzat. The Bill has been passed by
the Lok Sabha, and if this Bill has
to b~ passzd at all here, then the
sm2ndment which I have suggested—
tiere area other amendments too—
may be incorporated in the Bill. If
this Bill has to be pass=d at all, it
may »e passed with this urdersand-
ing that at some future date the poll
in-y ha held, In ths meantime all
ihe various steps necessary to make
the poll as fair as possib’e mayv be
taken. 1 do not want tn g5 into .he
de‘2ils as ‘o what should be taken
and what should not be taken.
Already these points have been
covered., But I insist thit we are
taking a very unprece’ented step
that this is not an ordirary elsction.
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Therefore all care has got W be
exercised to see that there is no out-
side influence exercised on Goan
voters in respect of their wvotes.

Lastly, Madam, I want to point out
that option has been given to Goans
in the Bill whether to merge with
Maharashtra or remain as an indepen-
dent territory in the Union. Even
this, I think, is a wrong and dange-
rous thing. Suppose they decide
against merger with Maharashtra. A
time may come when they may not
like to remain as a Union Territory,
say after ten years. Does it mean
that if 51 per cent of the people there
decide not in favour of merger with
Maharashtra, that for all time to
come they will not have their opinion
changed; that they will not be able
to join either Maharashtra or Mysore,
but remain independent of them?
What is going to be the position? So
this implication is there. I think the
opinion poll, though it looks rosy,
attractive, democratic and progres-
sive, brings in it some elements of
uncertainty. In case 51 per cent de
not want to join any State now, they
will be barred once and for all, on
the ground that their opinion poll
was taken, from joining any State in
future. Therefore, from that point
of view also, I feel that this is politi-
cally an unwise step that we uare
taking.

May I in the end say that the
heavens will not fall if Goa remains
as it is and joins later any one of the
States. History will not change if
Goa’s position is not changed now.
We would be doing a great act by
nostponing the issue because we
would not only be honouring the
vedged word of honour of the late
Prime Minister, but we would also
he appreciating the present position
and the economic, social and political
situation that is facing us. Other-
wise we would be only exhibiting
ourselves that we are a small people
with little minds, nibbling at small
issues, not caring for greater chal-
lenges which are around us. May ],
therefore, appeal to the Home Minis-



4665 Goa, Damangnd Diu [ RAJYA SABHA ] (Opinion Poll) Bill, 1966 4666

{Shri M. S. Gurupada Swamy]
try, though it is too late, to consider
these various questions, ponder over
‘these various issues and then exercise
their cool judgment so that at least
ihe opinion poll may be deferred and
deferred to a very convenient date in
the future.

Thank you very much.
st frism amf (72 waw) : sy
AT S, ST qRE & e W,
enA AR 17 war faan fem gae
WA AP, W/F AR AT IR F
fad ge7 % fad faarad swa g &)
a1 fF fa9 § sam@r ™ & %R aF
TTq § gy @ I 9o | oqiw fawer
w1 & I ag fafea fard v aw
¥ go wiFaqr wq | TET § I 7 |rEa
2 i 5 ag ¥ 3w o aga A quqw far
e fol - % 93 g7 § o9 uF AR gy
SHTC ST g7 g W oSg faar sy
RIS 3 A G A ag feAnrg @
WY T@F F I8 7000 A 19
aqt 3 @ & v foat quend sa%
ATAA Hig 99 THATT &1 W AT
g JEr e, S gwerms ¥
e 7 et fRamR & s, T #X
- QS g F gAY I awSA @A
g FT § 6 37 19 awt F -,
&9 99 quA13 q1g, SAFT S WY
fas 78 fear war + Sawr eformm
¥z g1 & 3 gaend ww o sai Ay
o @er g AR e fawie ' oA
LS

T, T O g fe gAm
WY F ¥ A= F aIg F qw A
T X T H{IgTd FT @A
Rif7eT F & I AR O Nl TF
¥ A A1 Afeat FIFI @, A AH
wAAT F9 W gg AGT @HAT qMAT

3T fr 3 gegfa wew @ 0
wiw 337 & fadt ¥ wesfy & a4y
% «iY ar &7 | food) @ aur § Y 6@y

g% #1 A gorf 1§ A 1 gw wned |
§ & "o, g i &9 W & oy
sFX F o g, forg s f& sw7 gew
T T T WG AT IMA FT KA § M
oo AW § wewwer yafagt & oF
TTY GATT FAT AT | T8 HAT g7
T yafoar & 330 & A3 el
AT @EF § WX 37 W 7 oFAr-|
F fay sgg wri @@ @ g

T, TAA HIT G & TR & gwiy
them 1961 ¥ wraw  gar
21 1961 ¥ ugw gy @A
T ¥ fayr Ay agi & &9 X
agy § wkied g i aga & Wizl
T T JET AAC A EZ | 1961 H TH
T WifgwTdr 9 ISAT AT MT IH
FifaF T o F qEETg §F AHI, TAF
HiT 7 I wEE & geid |91
T, &Y I qHY FL AR A FF GFCH
T wew & ar § wiger  rforai 71
Tgd § @ 7g faam #= ¥ fF i,
T IR T B gAT  E@ad @A
=ifgX | Tg7 & T faam w4 fR
Hf st gegfy wmw e afwg Ay
T § qOATT 7§ § F€ /T NI
i # W ofgwft wEwr ¥
IR SEF uF safa @A
faega wEwETs AR WL § ) Tga q
A ag Fga ¥ F agi 1 wgrafegaw
WINT @Y ST § | AT ATy @
g WR FiFT Agrafead 1 q@ @ww
g HIT amfay 39 |1t F1 o) "Agraeg
¥ grafusg §, age 7 fasman s
aifgr 1 sga Ffadl T A e
WARIT @7 & Fnw AR
T ATEY | 99 §9T & §FR qg A9
U 6AY T FUIL AT HT @I 1
ag ; & faal @ 98 o7 f& woll & ang
AR @y G & § W ®.F007 up
[AN G WINT & 1 61 F9w a<g § WA
qIRAl 1 TIAT §E, THI THR FiF 7w
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it fewr &7 ufwn &, SUET S TF wAT
oy A fear e R TER S A3
& fo7 g )

MoT, &0 WX <9 1 g {3ny
sFX &7 Fufy &1 ew? A & G
g foaw 7 gig &, gl dwmi &
g & fage ¥ w1 €, 7E vE-eie
T ¥ FATY TFAT @A qfEg ghI |
%! fFel 7 fedt g ¥ 98 Wik &
g TEAT 3 NI | wien a1 fefmwa
€7 Y AR F A 9l F O®T A
war WA § AR R gueE el
T AT, A IEHT WE AEH T84T § |
THT R AT, T gig H 989 &
FROT IFHT WY TH A feafd g
&R a1 el 7 §5 W gy a8 W
ag FaTat 97 fr = SETERend i AEs,
Gl 9 99T TFT F g FqT TN A7
Hef, €, SEM T & " § Q-
T FE WX IAHITH AT F T
Al &1 9@ FT a0 U | G &
aT S I vy famr ar.sed an
¥ I a8 FE —

“I would like to take this oppor-
tunity of stating once against some
aspects of our basic approach in

respect of Goa whenp it becomes a
part of the Union.”

I 9% aad ¥ o god a1 gar
grg faat ¥ A a9ers,  SER
vy ¥ I3 ag °1 w1 91 fH-

“As for instance, all cultural,
social and lingual relations and the
sense of a territorial grouping which
history has created, will be res-
pected. Laws and customs which
are pa:st of ihe social pattern of
that area and which are consistent
with fundamental human rights and
freedoms, will be respected and
modification will be sought only by
negotiation and consent.”

F 9 9 ag 9 YA gEr)
o AT § agt ) MgaF qE T,
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ITF GO 9T FT I FAHT UTE 4T
fo o # g ¥ framr S

gifgr AR THa® Sl & §gt 91
fasra st #1

qfyq W gRT  AOEw e
(Sa% %3w) : qriew A1 gur §. €y
€% 9T AR gAT )

ot faiwa aat: ¥ fug =
geaEq: TR §3g € I AT WY
aga ¥, wifeT a9 & agr Sy ag
f& Triae ol AT WU ATIRT qETUR
EREECIETGHEIESIC IR -G {6t |
aTq qaTE TS {5 aga & mieA) et ¥
faanfeal a2 Swx =@ ® &, awi AN
TR F FIAAT S <@ § 5 oy
T ¥ faa s, afed ond saw
F7 @R 78 foar st aifed | aew
#oam a3 2 & 7¢ ax w9
gl T AT AKX 9Wd gW
T A s qrEl 9Y, ¥ qidt A Fur
FU FT IEN T IZAAT F AL I g
ot fFar fF g9® waae # @
faeim &< faar s afed, a= ot
WG G A g 99 F@0 Ay
T T FT GAT HF ST & fay
g1 AT §, al 36T o) & fum fwm
wET X oY gETd AR a9 sy gy
T, 39H g WSt Wieed g | W}
aq AF FY af ey S g a1 W gumy
& % 39 q9g 30 § 1 95 IR AR
99 QT § U I H, M &0 wre e
FIR AW SAA@r FT AT 3T A & femr
TE 1 WR @R " g 9
TF L A gAAAr g, ar Sgr
gEuESET § oy ai|l 0 e
W A @ fgafra @, a3 g
quH | ag] wrar |

Bl 9% & gk gsl fagi a4
ot 7aq faa-fas gared famre @
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[sft faiwm =wi]

g1 8T SAERAE ALE A A g9
HeAT & § § UF 91X 989 19T ¢

“It will have to be decided by the
people of Goa.”

ar gw away § f& o faa oy
ot § 39 faar & ag qoRy @ g
AT F AP FW @ F FAL A H
4z 7T & frwg #%, 99 & gy g
THNEAT FT SsIE ®% fo a7 few
THIX TEAT H1Ed &, Sfhe ST &0 q7
W owEne Rl s 3/ ¥ aR
aizd § fF ww Sy At mfaw el
aF FEFM 1@ FT IgH! fHEr T
¥ faemy 7 fear S A A #y feafy
I YHX qgT TG qF qeHA &7 1
g fawge & A & W) oW A
BT =g

g} TET & I H ©: g Q@
@ FI FY W @T w1 el
st shiffaadiaa § § a9 &
B: Ag 9gd faeamd 3 f T wgRre
¥ foermar o1 W | WO F AqTHY
YR 3TAT & w7 WAl FT 9w H AT
& v ¢, wafad aaEr § qg-foes
gt wifgd # & w AT § 37 /M
AT ¥ 79 AR} a7 faar § A}
15fAi & @ & ge WMar gl
A ¥ 1 91 9F g R
w4 § AR 9g7 ¥ §ag gaedt § apd
T § 9 39§ IEE SR A ¥ 37
it & % mar & fear v @
w7 W@ faar s afza 0 3w
awe s sfafwamardr @3 § 393 w4
9TSMT TG Arfgd | PR g g ara &
S T TG GHT TF A1 STHAAT AT(39,
¥ fw O1C gwWi & qed gAr AF
Y @ § AR 3FFT afory g3 avav
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f& 97 9w & sarer ¥ sawy fegwm
HT AFTT gAT, 3T I@ ¥ 3T 557 A
WY a7 3T gF dcHd @A Tgr ar
wrfed o fow 9= & faa & aqrar
TAT §, 99 IFIR Y &I § Tear 77
%M F TR TG R qew gar ifgd
1T ITHT TG a1 7 AT 397 w158
fr ag foiz =3 f5 frad arg ey
qTEH §, HIIASZ AT § AT FAG A
Far fra & o & fod ST § 98
fadte &< %1 g Sy wfaFr fa= &,
IAFT I AT I1Ed

& U g1 ST A 7 frdeq wear
fe sgi av 5 faa wr aw & g@ fa=
F G 23 I94IT 3 F for@rgaTd

“No person shall vote at an opi-
nion poll if he is confined to any
prison, whether under a s:ntence
of imprisonment or tiransportation
or otherwise, or is in the lawful
custody of the police:

Provided that nothing in this sub-
section shall apply to a person sub-
jected to preventive detention under
any law for the time being in force”

A L FG 9T B Ay werer
BT § AR 99 [ F FTWOT q@l X
gT 144 T3 AT E AT a1 & WY
FE T TR IY Jg 2w g, ar gfew
IV ATF-AT F, T FEEE A 7 oy ,
ar oy @nl #r e ¥ @ &fee
QT I FEFT TS WY HICOr AG)
gamat @ § 7 oww fdfer fedww
wF F W W Afe aweEe §
IAET At waRw ¥ dfwa AE fean
T, A Sranr qfaw Y arga Feee)
¥ g 9 wasE ¥ ;Y dfym w@r
ST § 79F a1 A Gfewr & w7 § g
fafaex arge & o €z faom a1
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39 oY frager adf saran? gw away
& fr zmwr s famge e T
sifed A QY @ 1 o Y fe afers
FEIE AL, qAEW H WM 9 a0
ST 1 AE I aRy g R MaAr Fage F
& <18 ag fergeam & fedt W gea &
@A &1, J8 WA gU AT MNET 7 JrEAry
ST ST FT g1 F qAIT F AN AT B
AT FW AR G T@ & AG=207
I | wfeT g aFe dEw was A
W@d & R W 7S F9 F AT IF
mF 93w & 1 qr A qFE H Ol
AR FT {EE G, A IEH wgA A
FE H gA AETTAG &, S@rawe g
TAT ¥ qET S qF A, q A
ffedl § @ &6 W qa3 & w57y
F wfawTag! faeer anfgg

g ¥ A7 fRgw & &5 o fra
T 4T §, 9€ Tafy 957 3T § 9979
Foar war &, av o Ig=r afoony -, o1
frorm, sod gd fel wwIT @ |3l
el R | t

gt TR ARk (I ww)
wgear, § 59 59 & J9Fe w920 §
o Faw § g1 afer gva ¥
gt agt, 5 s & o srmms T
F gt 9 IuwT e frar 31§ g
qt f& Mar =W o¥ M (AR T
q) T & aem R aAT [@h
w9 faq 1966 AT A
ST 7 fad War T g § Wdfiag
o strar, afes @ I § TEY Aol
B oy, fsma f5oge 88 w91y 7%
fege F ) At sdfaas & o,
Fifs ooy frd 799 9% AR AR
TIAT FERAAT T ANE § IH AL W
o oo gar qmAY @y § W FwEy
o § f Mar avm gy w1 mdfaTy

[ 7 DEC. 1966 }

(Opinion Poll) Bill, 1966 4672

&, wa &, a1 A g9y ¥ ag wway
fe fegam WX & ot 9933 ®aw
&, 97 9= qx WY #0 wE A fAar qman
staT fF g OF wTEOnT AR { FT
M T F AR NS ufwam 99 w@re,
IHH 91 ¥ oY 7 ¥ a1, av agi 9}
qg AT gIAA AE A FA g,
I ET H HIR WY T-TS 9GS £, 99 fF
fega™ & FR@MI &1 MAATAAT
F7 e g A fagea | faw gn at
oY THFEAT i1 WGy, ST AwA T WY
fegeam & @il &1 w9 fear omar
ar St 72-33 A9 fErgeae & /N §,
ST g AR F A AN A OF S
FT F19 g %X 9 o1 % fafaey
AN AT FX AT F3Y fw ogH @ A
T F qT T WHNIAT 7 F 1 a1 fe
FE qF FT T AT BT | FWIT
FIE qaT g F & fA7 IR A )
HlAA AT F AHW 9T Fl6 HOAHE
TOAYIT 930 T NFE A0S § | 98T I
a1 #<X oF fao g w@ famr w1k
ag WY a9 97 {5 @F owT 1 quA
T Y AT 41 W ST qAT FT
FaT @ fTA @ am 31 wdy gan Ay
oF fra a1 &= w@r 7 o) w7y @
fram @ 1 w7 897 AT & WY
s, &t A9EE WA FT FTH HN
"k 7 fofie i, 3730 2 jeww
7et @ f &, A § spAn wgm f
T 20 & CF L7177 fra @
AT 1A g3 A T g% 9EF WY
g3 1.7 Pear fo g 4 AT
gqifs q7aE FAIT 4 WY 4T A
AT T AG AT S T T @R
AT E AT ITCA T STAE A
gy, faaay #15 G arsw Er @ WK
T mEm 5 3T Wl Y ¥
FHE XA faar ST AT I§Q 9,
1 aF ST {ATA T FAT
ferrawm gy sro A0 . o L
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A F ag AT AFAL @ A
qaW Hoary v fiaw ¥ a § fe
ST T TR U FEEE gAT T,
99 qFT T gL FI5 AT o
fAar AT A ITF AR T WETTE A
AT FT ATHAT AT, A ITaFA 4L
T A arfe o,
FE A1 AEHAT AR W, TAFE g,
w1z g 9T gfae @ WA =4,
T a7 91 &1 39 faar AR A H
qgT AFY AW FT, ALRAST T AR
AT FT TAT HAT 5T FrAW fwAT
T

mar F g § At & 73w
agm fF 9%z o= &9 F T A
qoa FeE @r A fogw
qAET # A< sraq & fad gand da
Y AT F T AAT AT | ARG qA
TE IAH! ATHIN T FAT HIAT 97 7
fargeam &1 9 50T w91 39 W @
fFraa, g g A sAF IR F
F§ FRATE fegwm # axF A
"I & TE g3 AR AT & ghage @
WT A A | FF I AT ATIEY AV
w3TE FAT, qg 9gT AT qITE § AWK
wq fgrgeam & §9 1942 # qiR@T
g Tt 7R fergem w1 ey Ay
FT FIS HEH I3T, 1 IT G970 o X
FIgR Aifgar agt s, Saar feward
5 ST T N g W @ AR
fads wrgrenT el § 99 99 QAW faar
fF o7 aF 10 AP 3% e £
QAT F7AT G | IqE TE AT FD
g &, M1 § I EAH AR § WK
AT § 99 g9 §91 S, aY agt 999
famar” 1 GfF sfagme =1 e &
fag <ar & gua wgr feed aw g
Qe §, A AR gfagw & oS
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T EI @R IZNTT T aq
%g I 3% qeTed H Afe g7 faa &
T JTST & ITHT W AT AT A
g OF AifFaT 7% Frefeasdr 3 )
# a8t sar 5 37 3n & i a1 3w
FI FL OT F 1 TF I0F FE1 3 %
ot frafea, feewm & @m, 9oy A2
faet @ § ot srg #37 &

“No person shall vote if he la
subject to any of the disqualifica-
tiong referred to in section 16. .. .*

fre w0  fF A% o wrofl, F5 @
qgA g1, A1 IHH g TF WY,
Iq ATGHT H1 qgT 91T A FT FAFTC
TE ERT | GY AT 144 @0 FL A
oF gH & fax &t smar 2; wifs agt
3% WA A & ar d@fer vy
zdql AfAas 9 & g e 7 ay
5T 39 w1t #Y 9 ¥ W IEn—
ar FT S w3 AfEw A g,
qe I F !

[THE VicE-CHATRMAN (SHRT AXBAR Arx

Kuan) in the Chair]

w1 w17 § g srar =g § f6
navadr A qfagrae & Al §
Az Y E fas G 1 ;i Afawe R
&g AT 9§ AT 4 #r 7
& ar wgm famr A & o § §
Fgt 7% # A S amg ol A
¥gi g tma H, 99 gaF IAH W
a7 FT AfEF AT anfgy 0 97
sdifa & A ], at war F S
T d, S 18 9T ¥ I F &, aan
afaFr gt arfzy F wdfaa o
ERHUIE R E I AR Rl CR
N oW 9T oI ¥ s il 3@
gyvIdr "®IX @ @ & far ar
2 g, faw st JiT AW & wiwwre
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fear mr 2 zefay & sm f
o fawr & Foee AU § A F%
Tl SH-51F F AT IqF qar
TAT A T T AT 91 AW &F A9
QT AiaaT & fad oo, /@ gsar
BRI 3w & fa¥ seamorwTd gem o
TAd AT g F Ak { § FgA arga
g B agt ax 91 o Y ard 38 qw i
TE WY | AT AR T AT OF www
I T owX v # e fowed
¢ ? W o GEy #fF oaEr wr
wgrase ¥ foenmr wrr, TR AR
¥ & Ivad § faamr s a1 e
W g w1 oW § F oA feer ¥
a3t At g a7 e P g
G Y oF A9 31 T osfafra
F § TE w1 arivw, 52t #1 wsfafadas
€ O ¥ fer & § 1 @ & =g
AR fAa FaR F Hraw en @
w5 foare g w77 Yo TR W
€ & a%ar & 1 gty & wgm 3
faar =1 Jome w0 ¥ A famr s

aF A1 #a & F g A FEA
sT3T B foegeam W= o @Y @9 A
Y A & A7 gay A @y g, 9Ew
R ¥ e FhE 7 9 faer 7 gEde
¥ g7 faw e foegam ¥ f
qE &Y 1 AT w P A aAEd
SIS a9 Gl § T o9 a@ # fad
EAT ATHA o1 ¥ F1E ®TIRT 1A Jret
72t & A & 7 gamar gt 39 fa
%1 H TT § @ FAT A0l |

SHRI M. M. DHARIA: Mr. Vice-
-Chairman, before I speak on the Bill
itse’f, I would like to clarify some
points which have straincd my mind,
particularly the remarks made by my
friend, Mr. Dahyabhai Patel, regard-
dng the looting of shopsg of South
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Indians and a'l that in the city of
Bombay. It has disturbed me. I
would like to make it very clear and
I know the feelings in Maharashtra as
much as anyone else. Some minor in-~
cidents might have taken place, but
to say, after such incidents have
taken place, that in the whole of
Maharashtra the peonle have started
lootinz those who have come from
other States will neither be fair nor
prover. I can sav today that in the
city of Bombay and in several other
(ilieg of Maharashtra there are per-
sons who have comea from various
Stateg of this country. It is not as if
those who speak Marathi only are
Maharashtrians. I would like to as-
sure this House that those who have
come and settled in Maharashtra are
Maharcshtrians. They may be carry-
ing on some profession. They may
be in service. They are all Maharash-
trians. Those who belong to India
are al]l Maharashtrians,. We are all
Indians. Some minor incident; might
have taken place. I would like to say
that such acts are condemnable. I do
hereby condemn it. The Chief Minis-
ter has also condemned it. The then
Defence Minister and now the Home
Minister has also condemned it in
very categorical termg that this can-
not be the approach towards our own
brothers and sisters. I Wwould also
like to make it clear that this charge
and allegation that Maharashtra and
its leadership is parochial has come
to mv ears on several occasions. I
would like to make it clear today that
there are gome problems being faced
by Maharashtra, There was the pro-
blem of creating Maharashtra on the
linguistic basis. That was a pledge
given to the country by the All
India Congress Committee right from
1926 or 1930 onwards and of the peo-
ple of Maharashtra made that de-
mand, to say that they are parochial,
will not be right. When it was creat-
ed as a bilingual State, again some
agitation was there, not only in Maha-
rashtra but also in the Gujarat area

and so it was bifurcated. The States

| of Gujarat and Maharashtra  were
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created, The order areas were not
gettled according to some principles.
There was some dispute between
Andhra and Madras and it was settlea
according to the Pataskar Award. No
such award was possible and again
there was some agitation. In case an
agitation is made and a very legiti-
mate demand is made to say that the
State is parochial or the State’s lea-
dership is parochial will not be cor-
rect.

So far as Goa is concerned, it
6hould be merged in Maharashtra, not
because it ig the claim of Maharashira,
but because it is the c¢'aim of the peo-
ple of Goa itself. It was in the elec-
tion of 1964 it happened, if you look
at the result. I will not take much
of the time of the House by gomng
through all those things that happen-
ed then, but I can say that the Maha-
rashtra Gomantak Party secured 44
per cent of the votes. It was the
Congress which secured 16 per cent of
the votes. In the manifesto itself the
Congress Party had made it absolute-
ly clear, whether Goa should be
merged in the adjoining State of
Maharashtra or whether it should be
a separate Union territory, would be
decided according to the desires of
the peop'e of Goa. At that time I
had gone to Goa, because T was ins-
tructed by the AICC and because I
was invited by the Pradesh Congress
Committee of Goa. It was against my
desire, but because the order of my
Party was there I was in Goa at the
time of the election. I can say that
at that time several prominent Con-
gress workers were on the verge of
leaving the Congress. We requested
them: Please do not go out of the
Congress Party. OQut of 28 members
of the PCC, 22 members were abso-
lutely of the view that Goa should
be immediately mergeq in Maharash-
tra. They brought forward a motion
of no confidence against Mr. Kakotkar,
the President of the Goa PCC, I
would say against the AICC. 1 am
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stating these facts because the majo-
rity of the Congress in Goa and 1t
leadership in Goa, i3 in favour of
merging Goa in Maharashtra and
those votes which were cast for the
leaders of the Congress shall nave to
be counted as if they were in favour
of Maharashtra. Besides, some inde-
pendents have also secured the votes
who have categorically stated in tneir
own manifesto to the electorate that
they are in favour of merging Goa
with Maharashtra. If we count those
votes, we find that nearly 60 per cent
or more were then polled by the peo-
ple for the merger of Goa in Maha-
rashtra. So, to be frank, having re-
gard to the results of the elections,
Goa should have been merged with
Maharashtra long ago. Besides, the
Assembly of the Goa Union Territory
has also passed a resolution stating
therein that the territory of Goa
should be merged in the adjoining
State of Maharashtra and Daman and
Diu should be merged in the adjoin-

ing State of Gujarat. When it has
been made absolute’y clear by ths
people of Goa, there was no need

at all of having a sort of opinion poll
Bill. Unfortunately it was not possi-
ble for us to convince the Central
leadership and therefore it was decid-
ed that we should again go through it
because ultimately in democracy it i&
not your desire or my desire that
counts; it is the desire of the people
at 'arge that will have to be respected.
What I as a Maharashtrian would
urge is not that it should be imme-
diately merged, bhut I say that the
desire of the people of Goa should be
respected, and as per my informa.
tion the desire is that it rhould be
merged in the adjoining State of
Maharashira.

Again other allegations are being
made. I can say today that out of
10,000 officers who are working im
Goa, hardly 300 are from Maharash-
fra.

SHRI LOKANATH MISRA (Orissa):
Mr. Vice-Chairman, he i3 on a very
interesting point, His time will nok
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be taken. Me gave us some calcula-
tion regarding the pro-merger opi-
nion in Goa by adding 44 per cent
with 16 per cent or something like
that. All opinion that went against
Goa staying out of Maharashira was

taken together, Do you follow the
point?
THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): I would not
like you to make a speech. If you
want some clarification, you can ask.

SHRI LOKANATH MISRA: I want
to make the point intelligible to him
so that he can reply to it. In the case
of the last election resulis in the
country the opinion expressed in the
country was 56 per cent againsi the
Congress.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): We are deal-
ing with Goa.

SHRI LOKANATH MISRA: He is
the General Secretary of the Maha-
rashtra Congress Committee. That is
why, ag one of the office-bearers of
the Congress Party, I will put to him
this question. If a particular argu-
ment holds good when it favours Mr.
Dharia, will it also hold good when
it favours me? The 56 per cent opi-
nion expressed in the couniry against
the Congress should have been res-
pecteg by Mr. Dharia if he wantg us
to respect an opinion expressed during
the last election that suits his pur-
pose.

SHRI M. M. DHARIA: I am coming
to it. I have no objection to it. When
I say that the Ministry formed in Goa
belonged to the Maharashtravadi
Gomantak Party, in that cass Mr.
Misra is suoporting my argument that
a popular Ministry was there in Goa,
that the party in power in Goa have
passed a resolution for its merger:
then what i3 the need of all  this
new Act? He is supporting my con-
tention and besides that T am going a
peint  further and say—leave a-ide
that there was a Ministry ang that a
resolution has been passed—if we take
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' into consideration the votes, they wers
again in favour of the merger of Goa,.
That supports my argument, and I
am sure Mr. Misra will agree with
me,

SHRI LOKANATH MISRA: In the
entire country of India the Congress
has only got 44 per cent votes.

SHRI M. M. DHARIA: To that my
reply would be that we have adopted
a Conslitution; we have our own
rules and regulations. It is according
to the Constitution that people cast
their votes. Unfortunately even  if
the votes are less than 50 per cent,
a Ministry is possible, It is for the.
opposition parties to consider, and if
they want all these 60 per cent votes
should be jointly polled together, they
can have their way. The ofcher day
I told Mr. Bhupesh Gupta that there
was a difference between Left and-
Right, what can we do? Even if wa
look at Goa, what do we find? We
find that the Konkani language is the
dialect of the Marathi language.

SHRI N. SRI RAMA REDDY
(Mysore): Question.

SHRI M. M. DHARIA: It may be a
question from Mr. Reddy. When there
is not a single Kannada-speaking man
in Goa, our hon, Chief Minister of
Mysore hag been making a claim on
the territory.

SHRI N. SRI RAMA REDDY: 1
will quote chapter and verse...

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Mr. Reddy,
you will have your chance,

SHRI M. M. DHARIA: It is most
unfortunate that it was the Chiaf
Minister of Mysore State who  said

that a poll should be taken, and when
this leadership has according to his
desire taken that decision of the pol’,

f now to say that this poll should not

be in%ken just now but should be
postnoned—there are some other rea-
sons for it; they are not fair. The.
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minds of the people mn Goa are defi-
nitely agitated and if we want to res-
pect the desire of the people, in de-
mocracy it is the only way out. We
have experienced on several occasions
that whenever we have not respected
the desire of the peopie, the peopie
have revolted against us. We do not
want to repeat that thing in Goa, and
particularly in Goa I would 'ike to
urge today that we do not want to
create a second Nagaland in this caun-
try. We know that there is an ele-
ment in the United Goan Party for
whom it is not Delhi hut Lisbon which
is nearer. They are having a feeling
that they should have ties with Lis-
bon and not Delhi., When Goa was
liherated, there were some peobdle,
anti-national elements in Goa  who
were not at all happy. On the con-
trary they were crying because Goa
was liberated That sort of elements
are now mischievously trying for a
separate Goa, for a separate Union
territory. Those elements should
not be encouraged by anybody.

SHRI LOKANATH MISRA: On 2
point of order., We are now discuss-
ing the Goa Opinion Poll Bill. I
never expected that the hon. Member,
Mr. Dharia, would refer to a wvarti-
cular party in Goa to be pro-Lishon
‘fo prejudice their case.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): That is onz of
his arguments.

SHRI M. M. DHARJA: He is again
misinterpreting. I said there 1 some
element in that party. I did not say
the whole of that party. It should
not be misinterpreted. You can refer
to the records. I say that there is
some element in that party. Mr.
Misra should have taken ecare to ncte
that. I am conscious; at least while
I am advancing my arguments, I am
conscious. He should know that. I
am referring that this sort of element
shoulq not be at all encouraged. That
will be the element which will help
again to have that sort of atmosphere
in Goa which we are facing today in

{
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Nagaland. I am not prepared
withdraw foom that argument.

to

So far as the small Union terriiories
are coucerned, I feel that the time
has come in the history of our coun-
lry 1o take some firm decisions. Let
us decide their future according to
the desire of the people from those
areas., There is no other option, But
to say ihat Pondicherry shou'q be a
separate State, why? Why should
these small territories be separate
States?

SHRI G. MURAHARI: Send it
the Select Committee.
can be coverad.

SHRI M. M. DHARIA: My confen-
tion is that these small territories
should not be allowed to function se-
paraicly as far as possible, and as
early as possible we should take care
to see that they are merged in the
adjoining territories or States. Then,
Sir, I would like to come to the other
point which has been advanced here,
the point regarding the percenfage of
the votes. No.., it has been stated by
my colleagues, Shrimati Lalitha
Rajagopalan and others, that if Oy
75 per cent of the votes are cast in
favour of merger, then alone should
it be merged. Why should it not be

to
FEverything

otherwise” (Interruptions) 1 can
understand it.

THE VICE-CHAIRMAN (SHRI
AKBAR AL KHAN): No inter-
ruptions.

SHRI M. M. DHARIA: 1t was her
argument. Is il not my duty to meet

the argument of my colleague?

my submission is...

SHRI LOKANATH MISRA: Let the
Congress Memberg iron out their
differences in the Congress so  that
we can have the debate calmly.

SHRI M. M. DHARIA: The argu-
ment that was advanced was that
75 per cent votes are necessary for
merger with the adjoining territory of
Maharashira. It i3 not a fair argu-
ment. If T may quote one illustra-
tion of the North West Frontier Pro-
vince, it was by 1% votes that we lost

so,
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that State at that time, which you will
recojlect. There are instances in his-
tory. Besides, in a democracy, when
we have to ascertain the desire of the
Jpeople, if it is more than 50 per cent
it shall have to be stated that they
‘have voted accordingly. How can we
put that bar? That means that there
should be no merger and there should
be no respect for the desire of the
people and that sort of bar should not
e there.

Now, one more argument advanced
fs that it should be postponed till after
the elections are over, There is no
need for such a postponement. A lot

of time has been given to the people !

of Goa to consider their own future.
Sir, on the contrary, they are demand-
ing, they are insisting, that this deci-
sion should be immediate'y taken.
Thig delay itself is too much, It
should not have taken so much of
time and the matter should not be
delayed any further. I entirely atree
with the hon. Deputy Minister that
as has been planned by the Govern-
ment, the Government should go
shead and I am here to support the
‘Government.

Again, another argument advanced
is that the people of Goa should be
given more opportunities for  their
own development. Whether the peo-
ple belong to this particular territory,
this State or that State, is immaterial
in this country of ours; we have 1o
assure the peop'e at large that they
shall have enough scope for their
own development. And if I may
make a reference to Goa, fortunatcly,
the position in Goa is not so bad. If
we refer to the per capita income, we
find that when in India the per capita
income is to the tune of Rs. 350, in
‘Goa it is more than Rs. 550. That is
the state of affairs there. Tt should
not be the impression here that Goa
ig just a State or &  small territory
“which is lagging far behind.

I would like %o bring to your kind
notice one more aspect and that is re-
garding this feeling. If this is allow-
ed to the saturation point, again there
1349 RS—86,
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will be a ‘ot of complications. It will
be inevitable, In order to avoid these
complications again, it is much better
that the issues are solved in time. By
solving these issues in tirae, it will be
possible for us in this couantry to
create that atmosphere of integrity
and golidarity which we need. Unfor-
tunately, we do not adhere to some
principles in solving dispules be’ween
two or three States, we do not adhere
to these principles in solving the pro-
blemg of the distribution of waters
and we are treateq as if we are chi'-
dren, But I may tell this House that -
when the avzrags irrigation potential
of this country of ours is 23 per cent
the average irrigation in Maharashtra
is 6 per cent. The Godavari, the
Krishna, the Koyna, all thase rivers
flow through Maharash‘ra and the
people there feel that in spite of the
water flowing before their own eves,
there is no irrigation. And in this
connection

THE VICE-CHAIRMAN
AKBAR ALI KHAN):
lovant.

SHRI M. M. DHARIA: If a demand
is made in  this context that there
should be more irrigation and more
water should be made available, that-
genuineness of the demand, that de-
wand for justice, is not taken into
consideration but that is termed as if
it is a parochial demand, as if peoples
are making some aggressive allega-
tions and demands. It is ju-t cast
aside. I wouldg appeal to the House
that whenever these allegations are
made, let us be reasonable. T would
like to assure this House that Maha-
rashtra has never remained narnchial.
1t never wants to be parochial. T+ has-
tlways remained on the fnrefr~nt of
the country and it shal! not Ine be-
bhind in making sacrifices. In *hiz ron-
text, this would be my request tn my -
friends, to take into consideration the
teelings of the Maharashtrians.

(SHRI
That is irre-

I support this Bill and T wanld also
Nke to request this Homee that it
should support the Bill. I rar acssure
them that if there is the merger of
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Goa with the territory of Maharash-
tra, there will not be any injus.ice
done, whether the individual belongs
to this religion or to that re’igion.
That I can say with authority. It is
the treatment of Maharashtra ang it
shall be the treatment of Maharash-
tra.

Thank you very much.

SHRI A. P. CHATTERJEE (West
Bengal): It was quite interesting to
hear the speech of Mr. Dharia wherein
he tried to make a point that if the
Congress hag got only 16 per cent of
the votes, that itself will clinch the
issue as far as the question of the
merger of Goa with Maharashtra or
otherwise is concerned. Now, I say
that it was interesting to hear that
because, as an hon, Member made an
interpellation in the course of his
arguments, he is really interested in
drawing the benefit for himself as far
es the question of Goa is concerned.

I think the Opposition parties throu-
ghout India may claim that bene-
fit inasmuch ag it is quite clear that
the Congress is ruling throughout
India with only 44 per cent of votes.
Well what is sauce for the gander
should also be sauce for the goose. If
Mr. Dharia thinks that in the ques-
tion of Goa, the question of the very
fact of the Congress having received
less than 16 per cent of votes
clinch the issue of merger, then I
should say that as far as the all
India question of democracy is con-
cerned, that question has already
been clinched by the very fact of
on'y 44 neor cent of votes having been
secured by the Congress, and yet the
Congresg is ruling over us like an

octzmus. Apart from that, I, of
course. . ..
AN HON. MEMBER- You have

that misfortunes.

SHRI A, P. CHATTERJEE: I real-
ly wagq willing to compliment Mr
Dharia on this new light which feit
from him. But I do not know how

will i
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the ligiit came to him. Ia the course
of his arguments, he said that he had
to obey the mandate of the party.
Perhaps darkness prevailed over his
light which seemed to have enlight-
cned him at the ....

SHRI LOKANATH MISRA: Party
darkness.

SHRI A. P. CHATTERJEE: The
darkness was  momentarily oft,
which we saw in his refer2nces.

Apart from that, I do not really un-
derstand one point made by Mr,
Dharia. Tt is this. He said that when
the queslion of merger has already
been setiled, there is no question at
all of taking an opinion of this ques-
tion whether Goa will form inte
another State or not. On this very
question, I am very definite that Mr.
Dharia is not correct. Ag far as Goa
is concerned, it is quite clear that Goa
hag been maintaining a separate exis-
tence under imperialist rule for 400
years or for more than 400 years.
Because of that separate existence
though under an imperialist domina-
tion, Goa has evolved an entity of
its own; Goa has evolved an existence
of its own and as a matter of fact,
for that reason, it is not correct to
say the Goanese and the Maharashtri-
ans there are necessarily, culturally
or ethnically the same population. As
a matler of fact, if we lock at the
facts, we have to admit that in Goa
the ©principal Ilanguage spoken is
Konkani. Tt is not exactly Mahara-
shtrian. 7f that is so, I don’t think
why thera should not have been an
opinion poll also on this question
whether the people of Goa should
choose the form of a separate State.
Rea'ly, T have given an amendment
also on this question. You are giving
a chance to the people of Goa to ex-
press their opiniocn only on two ques-
tions, whether they will merge in
the adjoining State or whether they
will continue to be g Union territory.
Wow, T do not understand why actu-
ally the other obpinion alsowas not
placed before them for the purpose
of their own determination whether
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they are ready or willing to form a
separate  State within the Indian
Union. Now it may be said that Goa
is a small territory and, therefore,
it cannot be a viable State. But I
think that is not the position taken by
any of the persons who have spoken
on Goa, and I think that may not pe
the position which may be taken also
by the Congress Government, the
Government which rules either 1n
Maharashtra or in the Centre,

2 P

SHRI LOKANATH MISRA: Anda-
man is also a small territory. Why
should it not be merged with Wast
Bengal?

THE VICE-CHAIRMAN
AKBAR ALl KHAN): No
tions, please.

SHRI A. P. CHATTERJEE: Mr., Vice-
Chairman, Sir, therefore 1 wag stat-
ing that as far as Goa is concerned,
the Goanese, with their cultural en-
tity, with their own linguistic homo-
geneity should be given an option and
a chance to express their opinion on
this question also, namely, whether
they want to form a separate State
or not. Even Mr. Dharia said that
Goa is not so backward as we may
think it to be. The per capita income
according to Mr. Dharia, is Rs. 550
or more. If that is so, then T should
say that Goa should be a viable State
if it is allowed to form 5 separate
State.

(SHRI
interrup-

Now, of course, it is true that as
far as the present Bill is concerned,
two options have been given for the
people of Goa to express
orinion on, namely, whether they
will merge in Maharashtra or whether
they will form a Union Territory of
their own. Now, I was submitting
to you, Mr, Vice-Chairman, that to
allow the people of a country only
th2 choice of forming a Union Ter-

titory is a lame choice given to them

because, as you know, Sir, ag far as
Union Torritories are concerned, thay
have no power. The TTnion Territory
Assembly is not so powerful. It has

J

their -
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not got that plenitude of power as
the State Assembly has got, Now for
other reasong also a Union Terrilory
Assembly has not got that legislative
competence which a State Legisla-
ture has. I was submitting that be~
cause of these reasons the power of a
Tnion Territory, the scope of deve-
lopment for a Union Territory, is
much more restricted than the scope
of development for a State within
the meaning of the definition given to
“State” in the Constitution. There-
fore. I say, why should the people of
Goa be restrained and prevented
from expressing an opinion on this
question whether they will form a
separate State or not? I may submit
that this is a way of merely stulti-
fving public opinion in Goa, Daman
and Diu and therefore, I was sub-
mitting to the hon’ble Minister this
for his special 'and ‘particular com-
sideration. And I am submitting em-
phatically that he should accept the
amendment submitted by me in this
House wherein I have submitted that
there should be 5 choice given to the
peop'e of Goa to express their opi-
nion on whether they should form a
new State within the framework of
the Indian Constitution, because un-
less we give that choice also we re-
ally do not give all the possible
choice to the people of Goa and we
will be really preventing the people
of Goa from expressing their opi-
nion in an unrestricted manner ard
in a free manner.

Now, Mr. Vice-Chairman, I want
to raise another question. It is this
that Goa hag been freed not by a
particu'ar party. Actually all parties,
all shades of patriotic opinion in the
territory of Goa, Daman and Diu
were in the freedom struggle against
the Portuguese, and it cannot be said
that the credit for the freedom strug-
fle should go only to the Congress
Party, It cannot be s2id also that the
credit for the freedom struggle should
go te anyone or some individual party.
If that is so, then it should be taken
as assured that all the people of Goa,
all the political parties of Goa, are
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€iven a proper chance to have their
say in the opirion poll in Goa.

Now, I want to place before you,
Sir, a very important question which
is agitating the minds of the people
of Goa. Of course, the gentleman is
not a Goan but he is 3 Maharashtrian,
But still he is ag much a citizen of
Goa as anybody else. I am referring
to one of the heroes of the liberation
struggle, Shri Mahan Ranade, who is
stiil languishing in the Portuguess
prison. He has ¢€n in the prison. In
1864—I may be misiaken about the
date—there was an exchange of pri-
soners between Portugal and the
Union of India. We do not understand
why Mr. Mahan Ranade was left out
when the exchange of prisoners was
concluded between Portugal and tae
Union of India. Is it because that
hero of the freedom struggle organis-
ed a guerilla struggie against the Por-
tuguese in Nagar Haveli and Dadra?
Is it because Shri Mahan Ranade was
not wedded to the principle of non-
viclence and resorted to violence in
order to drive the Portuguese out, is
it because Shri Mahan Ranade did
not believe in the soft words spoken,
for example, by My Jairamdas Dau.
latram to submit patiently to tyranny
that he was not exchanged while there
was exchangz of prisoners between
the two country? Shri Mahan Ranade
took a rifle himself and went ahead
egainst the Portuguese and freed Nagar
Haveli and Dadra from the clutches
of the Portuguese rule, I3 it because
Shri Mahan Ranade ‘organised an
srmed resistance movement inside
Goa to drive out the Portuguese that
he was not exchanged? Is it

because that does not tally with
the so0-called non-violence theo-
ries of the Congress that the
Congress Government was afraid

of getting him exchanged and getting
Shri Mahan Ranade freed from the
Portuguese prison? Now, Mr Vice-
Chairman, Sir, I will submit that the
very lack of inactivity on the part of
the Indian Government in  getting
Shri Mahan Ranade freed from the
Portuguese prison establishes the male

fides on the part of the Congress Gov-
ernment for this reason that Shri
Mahan ,Ranade cannot be got freed by
thre Congress Government because the
Congress Government thinks that the
moment Shri Mahan Ranade is freed
Mahan Ranade will not toe the line
of the Congress, will not toe the line
of the capitalists but will lift the
standard of revolt against oppression,
will lift the standard of revolt against
{yranny. Perhaps also Mahan Ranade
is not being freed by India, or I
shou!d say, perhaps the Indian Gov-
ernment is not taking any steps to
have him freed from the Portuguess
prison because the Indian Governmeng
feels that if Mahan Ranade comes out,
then all this talk about non-violent
struggle and success for non-violence
will melt away and will be exploded
by him, because wherever people have
been freed either from economic or
rapitalist tyranny or from imperia-
hist tyranny, it is not due to non-
violence, it has been due to viclent
upheaval of the people against the
imperialist rule. Whatever may be
saig by the Congress people on the
other side, in whatever way history
may be tarnished and distorted, it is
true that our independence was won
not by some Congresg leaders sitting
at the same table with Lord Mount-
batten but because of the Royal Indian
Navy leading the revolt, because of
the mutiny of the troops throughout
India, because of the Indian National
Army revolt, because of the Indian
veople, inspired by the Indian Nation-
al Army, taking to arms for the pur-
pose of driving out the imperialists.

SHRI M. M. DHARIA: Excluding
the Communists.

SHRI A. P. CHATTERJEE: That i3
why the British Government went out,
and had to go out. It is not because
like sheep and goats we were beaten
by lathis, but because of al' that I
described that the British Government
went,

Mr. Vice-Chairman, you remember
when the Indian Tndependence Act
was being debated in the House of
Commons .
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): We are discus-
sing Goa now.

SHRI A. P. CHATTERJEE: I am
only submitting this because one of
the heroes of the struggle against the
Portuguese rule is not being released
and yet an opinion poll is being taken
in Goa. The opinion poll is being
taken in Goa by putting patriots be-
hind the bars. There are many other
prisoners. I am only referring to one
person, But there are several persons
even now languishing in the Portu-
guese jails only because they rose
against the Portuguese rule. I was
referring to the debate in the House
of Commons when the Indian Inde-
pendence Act was being debated there
and Mr. Atlee at that time, in reply to
a question from one of the Members
of the House of Commons said: ‘I have
no option but to grant independence
to India hecause I find the ship of
British rule is like a ship on fire in
the Indian Ocean and if I do not
quench the fire now by arranging a
compromise with the Congress leaders,
then the main engine room will catch
fire and the entire ship will be burnt
out. When we can save half of it
why not allow us to save half’ and
they have saved half by coming to
a deal with some of the Congress
leaders across the table because the
Congress leaders suppressed the mn-
dependent struggle in India and there-
by entered into a compromise with the
British Gowvernment so that British in-
terests will be continued here in India.
That ig the reason why they are not
taking steps to have Mr. Ranade out
of the Portuguese jail. When they
come forward with a Bill of this kind
saying that an Opinion Poll will be
taken on the question whether Goa
merge with Maharashtra or it will be
a Union Territory, I submit that the
Congress ruling party is coming with
this Bill almoest presenting itself as
a Christian 1amb, as if they submit it
to public opininn or they respect publie
opinion. Even Mr. Dharia has said
that the Congress Government does
not respect public opinion. With only
16 per cent of the votes they am
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carrying on but if you want to have
a real Opinion Poll in Goa, then you
must give them the choice of expres.
sing an opinion on all the issues which
are relevant for this purpose. That
issue is whether Goa should form a
separate State and that should also
be there. I say that this Opinion Poll
would be of no use whatsoever unless
the patriots get released from the
Portuguese jails, uniess the political
parties are allowed a free play witn-
in Goa, unless the Congress ceases to
appropriate to itself by any means
whatsoever by putting people inside
jails and by suppressing facts, dis-
torting truth and by c:eating all kinds
of malicious propaganda, unless the
Congress ceases to appropriate to it~
self, the fruits of the victory of the
liberation struggle of Goa.

PANDIT S. S. N. TANKHA: Mr.
Vice-Chairman, soon after the Union
Govzarnment took over the administra-
tion of Goa, Daman and Diu from
the Portuguese, our late lamented
leader and our former Prime Minister,
Pandit Jawaharlal Nehru, gave a de-
finite assurance to the people of Goa
that their seperate laws, customs and
culiure will be preserved and their
territories will not be merged or amal-
gamated with any State of the Indian
Union to their detriment within a
period of at least the next ten years.
As such it surprises me that the Gov-
ernment should have chosen to bring
this Bill at this stage for obtaining
the views of the people of Goa, Daman
and Diu as to whether the people
would desire to merge with the State
of Maharashtra or would prefer their
territory to continue as a Union Terri-
tory. Likewise the people of Daman
and Diu are required to express thelr
opinion as to whether they would like
to merge with the State of Gujara$
or their territory should remain as a
Union Territory. I fully realise that
in asking the people to express their
opinion whether they wculd like to
merge with Mbaherashtra or would
prefer the continuance of their terri-
tory as a Union Territory the Goveix:
ment has not exercised any wundue
pressure on them regarding the ew-
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pression of their opinion but had left
the matter only to their entire wish
and discretion and they can, if taey
so desire, give the verdict that they
would like their territory to continue
as a Union Territory but all the same,
I would have been happier if the as-
surances given to these people by
Pandit Jawaharlal Nehru had been
fully vaspected and given effect to by
the Government and no change in the
status cf these territories had been
thought of or contemplated by the
Government within a period of less
than 10 years. I am quite conscious
of the fact that this earlier step of
ascertaining the people's wisheg has
been compelleq because of the pres-
sures of the Government of Goa which
has recently resigned but whatever
the pressures on the Government of
Ind;a may have been I would have
been happy if it had the strength to
bear these pressures and had not
brought this Opinion Poll Bill at this
stage, tut now that such a Bill has
been brought forward, I am sure the
people of these territories will give
expression to their free and frank
desire on the question of merger, or
otherwise, and will not be compelled
at th2 irstance of any people or party,
in or outside Goa, Daman and Diu
to siv what they would not like to.
Th~ Bill, as framed, is very satisfac-
tory Sir. and does not seem to be
open 1o anv defect or objection, but
what strikes me is that even after this
Opinio1 Po'! the controversy of the
peon'e ~f Goa with the neighbouring
tervit ‘ri:s may not come to an end,
sin:e ‘here is yet another State he-
sidez Magharashtra, namely, the State
of “-as1e, which claims that Goa
&+ ' he merged with it rather than
w ' Maharashtra. There are also set-
i~ 1 *f people in Goa who desire that
tei= territory should be merged with
Mvs~ra, the Chief Minister of which
£t had also vociferously made that
12’ n same time back. As such T am
u-+h'e to understand how it is th-t
two options have been offered 'n

. ~agple of Goa as to whether ™~
wnuld choose to join Mahara- >

‘of Goa with Mysore.
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State or remain as a Union Territory.
When 1, along with a number of other
Members of Parliament, went to Goa
about 2 years back, the people of both
sections of opinion, namely, those who
wanteqd their territory to merge with
Maharashtra and also those wanting to
merge with Mysore met us and place
their 1espective points of view hefore
us. Some Members of the Bandodkar
Mumistry also met ug informally
and talked to us about the matter and
apprised us of their point of view.
In these circumstances, I do not xnow
how far the Government is justified
in ignoring the wishes of those sec-
tions of the people who desire merger
In giving only
two options, that section of the
people which desires merger with
Mysore will get no chance to express
what they have at heart and will have
to vote that the territory should con-
tinue as a Union Territory and this
Opinion Poll will therefore not be a
true expression of their opinion. I
might mention, Sir, that it was difficuls
for us, Members of Parliament, to
ascertain the strength of the people of
each of these groups with divergent
opinions within the short period of our
stay in Goa but the impression gained
by us or at least by me was, that no
class of people expressing contrary
views were in a negligible minority
and as such deserving of no considera-
tion by the Government and it is for
this reason that T <av that even after
the Opinion Po! contemplateg under
the Bill, the co~t-averss nf merging
with one or +-» ~t"er Sate ecannot
after all be =o'ved and w'll not be
closed for A" tiw~ tg9 eom~ And as
such it wa- 3l the Gnvernment
took no st "+ direc‘ion unless

ten year ~'anseq after the
freedom of Con  from t-  abo-
minable w1~ of tha  Po-tyguese
Governmnt s, C2a is a beau-
tiful coun‘r- It is rich in

minerals. “»~~i~1r irnq Aara and whee
ther the ta itn= 'a tn »amajn 3 Unioa
Territorv rmmaa tivea more in
future, or i~ *- "~ morged with any of
the neighli- - "=~ Qtstee 7 .oonld ask
the Gowre -+ hast to
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develop the State industrially. The
people of Goa are wanting 10 have a
steel-producing factory, and I think
they are justified in asking for it since
they have very large quantities of iron
ore, and therefore 1 strongly recome
mend to the Government to keep this
in mind when it finalises its Fourth,
¢ e Fifth Five-Year Plan.

e

1.2 wishes of the people
‘" .~ outside the territory of

[C . -7 gn opportunity to ex-
Erz>3 Loy oplaion, 1 consider  their
¢ ©  just and fair, and I do not
i Government would be justi-

fizq in refusing their legitimate re-
quast,

Another matter, Sir, to which I
wou.u like to reier is a suggestion
made by Mr. Chaiterjee that the peo-
ple of Goa shouid also be given an
opportunity to state whether they
would like their territory to be a full-
fledgad Siate within the Indian Union.
I am unable to agree with this point
of view as T do not consider that it
wil b2 in the interests of tThe country
ang the people or the economy of the
terrii>:v of Goa to bear the burden of
a fr1-flelgeq S'ate and as such I
think th~ Government has done a good
thing in not offering this choice.

Wiy the » remarks, Sir, I support
‘the Bill as it is.

QURTMATI SHAKUNTALA PAR-
ANJOYE: Sir, I have heard some
«of tho sneeches made on the floor
of th's H-use when we are con-
-fidering this Bill for an Gpinion
Poll in Goa. 1 have been to Goa
-gevaral times. Tt is a very nice
‘count~y. It has a very beautiful
ha.bay~ and ag Mr. Tankha has said

just now, it is rich in minerals,
in iron ore. 1 am rnot surprised,
Si=, that my friends {rom the
Sta'a of Mysore are wanting Goa.
Ve the Mahar~shiriansg also, are
‘wantin* Goa. Ona of my friends,
M~ Chandra  Shekhar—who was

therr—raised 7 7iice to gay that it
sha!'d go tn TTP

THE VIC®.MrHATRMAN (SHR!
AKBYR AT XH AN M he gay that
it how'd g o TUPL?
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SHRIMATI SHAKUNTALA
PARANJPYE: Yes, in the lohby, my
hon. friend from Kerala, just now
said that if Pakistan can be one State
with a Jarge chunk of TIndia in bet-
ween, why should not Goa be a part of
Keralla. I quite understand every-
body wanting Goa, but we are not
considering today as to who wants
Goa, or who should get Goa; wo are
discussing what the Goans want and
that iz why, Sir, we are considering
this Opinion Poll, and we want the
wishes of the Goans to be respected.

Sir, mucl: has been said about what
the late Prime Minister, Mr. Nehry,

said at different places about
this “ten ‘years”. But I  would
like to point out that these “ten

years” should not be quoted out of
context. In that very speech Mr.
Nehru hag said: “It may be ten years;
it may be five years or it may be
any period.” So when Mr. Nehru
made this announcement of “ten
years”, it was when he was hoping
to persuade Dr. Salazar to cede Goa
to the Indian Union, as the French
Giovernment did in the case of Ponudi-
cherry and other French pockets.
But that did not happen. Dr, Salazar
wag adamant, and we had to fisht for
the liberation of Goa. So, whatever
he said in that context to placate Dr.
Salazar just goes overboard and 1§
does not hold any more,

Now if we look at the Portuguese
Gazettes, I can say that the Por-
tuguese Gazette, till the day of the
liberation, was published naturally in
the Porturuese language, and algso In
the Marathi language. What does
that signify, Sir? Why should it be
published in the Marathi la~guage
and not in the language of Mvsore-—~
not in Kannada, nor in Malavalam
nor in Hindi? (Interruptions).

SHRI M. N. GOVINDAN NAIR:
All right, T give up my claim.

SHRIMATT SHAKUNTALA
PARANJPYE: 1 am glad, Sir, but
this very fact indicates that Marathi
was the language, acknowledged even
hv the Pnrrtucuese, of the people of
Goa, In the speech Mr. Shinkro made
in the Lower House he pointel ouf



4697 GoOag, Duman and Diu [ RAJYA SABHA ]

[Shrimati Shakuntala Paranjpye.]
that out of the eleven talukas which
go to form the Goa district as it is
now, only four tawukas were under
Portuguese rule for over 450 years.
The remaining seven talukas were
not ruled by the Portuguese for so
long; they were ceded to the district
as land given by different Rajas in
the contiguoug areas, and they were

not under Portuguese possession
dor more than 150 years. And
one of the territories belonging

to Goa at present was fought for by
the then Raja even up to 1915, just
til] fifty years ago. So we find that
Goa is not one uniform pattern, is
not one territory—as we have it
mow—which was under Portuguese
rule for over 450 years. It was only
four talukas; it wag less than practi-
cally one-thirqd of the territory of the
present ‘Gloa which was under the
Portiuguese rule for 450 years, and
it is the people who belonged to those
four talukaes who are very keen on
wanting a separate State. However,
the future will be decided by them-
selves, and we do not come into the
picture. And there again, as I said,
very many people are wanting Goa,
and Maharashtra is alsd wanting Goa,
but it is not demanding. Goans have
got to decide that they want (o join
Maharashtra. That was what was
proved in the last elections, because
she elections were fought on this
merger issue, and my friend, Mr.
Dharia, has given figures and has
shown that the fate of the future, or
the luck, of Goa was decided there
and then. But I do not know why
the Government prolonged that date
and delayed the merger of Goa in
Maharashtra. But Maharashtrians,
rather than being aggressive and all
that, which my friend, Mr. Dahyabhai
Patel, tried to make out, were very
conciliating, and they gave in—did not
insist on Goa’s merger in Maharash-
tra. After that Mr. Shastri gaid that
there would be a mid-term poll
We gaid, “All right” We arrpded to
that even though the ¢ron Legssiatise
Assembly had passed a resolution
s2ving that they wanted merger with
Maharashtra. But Mr. Shastri said,
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“Let there be mid-term elections.®
They were to be be given effect to,
and you know what happened there-
after, And now the Opinion Poll, and:
even to that the Bandodkar Govern«
ment hag agreed. Not only that; it
has resigned. I would like to know
why it was made to resign. Tha#
system has not been followed in any
other case, Now if free elections are
to take place, or if a free poll is to
be taken only after the resignation
of the existing Ministry. I would ask
of the Government in every State to-
resign, even at the Centre, so that
the forthcoming elections of 1967
could be held in an impartial manner,
Does that then holg water, Sir? 1m
Punjab the Assembly continued till
the very last minute in suspended ani-
mation. It was not asked to resign,
Why is Government applying one
yard-stick for one situation, angd an-
other yard-stick for another situation?
1 am sorry to have to say tnis, but 1t
is the case. Again, Sir I feel that the
Bandodkar Ministry wag made to
resign, Tt was made to resign, I feel,
because it was not a Congress Minis-
try. I would like to ask my hon.
friend, the Deputy Minister: Had it
been a Congress Ministry would it
have been asked to resign? I very
much fear that it would not have
been the case, some other way would
have been found.

SHRI LOKANATH MISRA: If there
was a Congress Ministry, even if you
would have asked them to resign,
they would not have resigned. Tha#
is the pity of it; that is the differ-
ence.

SHRIMATI SHAKUNTALA
PARANJPYE: Now as regards the
Kanarese language being akin to
Goans, a lot has been made of this
Konkani language. I know—and I
also come from that part -called
‘Konkan’ in Maharashtra State-people
say that Konkani is a different langu-
age from Marathi. Here 1 would like
the figures to speak. I am going ta
give my opinion, but I will let the
figures speak. Here are the figures
When the poll was taken, the pall for
Marathi was 72,000, for Konkani 2,000
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angd for Kanarese only 20, just a two- |
digit figure. So that only shows that
Marathi is the language of Goa. After
all the agitationp by Shri Kakasahib
Kalelkar and others, that they wanted
Konkani schools, they had some Kon-
kani schools opened. But T know it
for a fact because I attended an edu-
cational conference in Goa soon after
its liberation, that in those Konkani
schools no children were there, They
did not attend the Konkani schools
and those schools were absolutely
empty, as empty as a shell. That only
proves that Marthi is the respected
language there, that Marathi is the
language that everyone wanis to
learn and all this talk of Konkani is
just a put-up story.

A lot has been said about Goans
outside Goa being allowed to vote, It
is very strange to me that Goans who
remain outside Goa and who when
they were asked to declare themselves
as Indian citizeng refused to do so and
preferred to say they were Portuguese,
even they—now that the picture has
entirely changed, now that the situa-
tion is entirely different—want to vote
for Goa. They want to have their
cake and eat it too. Therefore I feel
that this idea of oGans outside Goa
being allowed to vote is absolutely
absurd. Why should Goans who have
lived outside for centuries and gene-
rations be allowed to vote? As some-
body said there are, for instance,
Maharashtrian living in Madhya Pra-
desh, in Uttar Pradesh, and so on.
When the Maharashtra election are
going to take place, are they also to
vote in the Maharashtra State elec-
tion? Certainly not. This holds good in
the case of this opinion poll also. 1
really cannot understand this kind of
talk. Perhaps it would be said that
even those Goans who died should be
allowed to vote. Let us be practical,
Goans now residing in Goa
should vote. The Deputy Minister
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has said that every opportunity is be-
ing given even to those Goans who
want to register themselves to do so.
Those who want to enroll themselves
as voters can get themselveg enrolled.

They need not go to Goa even, The
]
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hon. Minister said, if I mistake not,
that it can be done by post, by sending
a lefter. He has only to satisfy the
Election Commission, the election offi-
cers. That is fair enough. Seamen on.
the high seas going to different ports,
they also can get themselves enrolled.
Angd a large time limit is given so that
this could be done. I do not know
why there is all this talk about in-
justice being done to Goans when they
are no longer Goans,

Now I would also like to point out
that Goa has not been defined in any
statute whatsoever. That is a thing
which many people tried ta do, bul
they have not succeeded. 1 feel that
this Opinion Poll Bill has come rather

"late. I will not say that it has come

at the right time. I would say it has
been delayed for a long time. There
is no such thing as rushing it through.
This Bil] is not being rushed through.
It has come after a very very long
delay. This should have happened long
ago, When the elections took place in
1963 and when the picture was as clear
as day light, this should have happen-
ed. So I say this is late and it is not
being rushed through.

I agree with my hon. friend Shri
Dharia that small pockets like Pondi-
cherry should not remain as Union
Territories any longer. They should
merge into the big complex and they
should go to Madras or whatever
State is contiguous to them and teo
which they are naturally allied.

I have to refer to it, but there has
been some talk of this Siva Sena, of
Maharashtrians being this and that. I
would only like to point out to my
friends frm Mysore that .

AN HON. MEMBER: Not Mpysore,
but Gujarat.

SHRIMATI SHAKUNTALA PARAN-
JPYE: 1 do not want to raise these
parochial issues, these State issues.
1 believe in all of ug being Indian and
I do not believe in parochial interests
at all. But one has to point out thad
such gwful incidents every good Maha.
rashtrian has absolutely condemned,
this agitation that took place in Bome
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bay. I for one did it and many others
who are responsible Maharashtrians
did it. But events like that do happen,
What happened at Belgaum when the
people were kicked by police officers
like Mr. Louis? But the occurrence of
such incidents dose not raise our
stature. They only bring it down. The
less we speak about these things the
better for us all.

SHRI N. SRI RAMA REDDY: Mr.
Vice-Chairman, as my good colleague
Shrimati Shakuntala Paranjpye was
speaking. ..

SHRI M. N. GOVINDA NAIR: You
- can come to this bench so that you
. may be away from Mr. Dharia.

SHRI N. SRI RAMA REDDY:
" When Shrimati Shakuntala Paranj-
pye was speaking against the exist-
ence of Union Territories, I was re-
minded of the story of the fox that
lost its tail. The fox that had lost
its tai] started advising every other
: fox in the forest that a tail’ was no
more of any use, that it was a dead
- weight and so they should all get
« their tails removed. The hon. Mem-~
" ber’s plea also looks like that.

SHRIMATI SHAKUNTALA
PARANJPYE: Where is the tail here
and where is the fox? 1 don't
under stand this analogy at all.

SHRI N. SRT RAMA REDDY: Sir,
the story of Goa is a very important
one because it was a thorn in the
flesh of India before it was liberated.
This anachronism was removed by
the patriotic fervour of the Govern-
ment of India which took bold steps
to liberate it from the domination of
the foreign rule. I remember, Sir,
that our late lamented illustrious
leader, Shri Jawaharlal Nehru, mov-
ing a Bill after the liberation of Goa,
gaid this. Then a very historic ref-
erence was made, one which will live
for all time to come. He said this
and I quote:
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“A matter of great satisfaction

is that this question has been
settled.”
That wag the question of Goa:
“This anachronism—can 1 cal]
it—of history, has been removed
and the independence of India

has become complete.”

Thus, the independence of India was
complete on the 16th of December,
1961 when Goa was liberateq from
the domination of a foreign rule. For
this the credit goes to the great
Indian National Congress as well,
which was the ruling party.

AN HON. MEMBER: Only to the
ruling party?

SHRI N. SRI RAMA REDDY: «
said “as well”.

We had given the people certain
assurances,

SHRI LOKANATH MISRA: This
was clearly reflected in the Goa elec-
tions.

SHRI N. SRI RAMA REDDY: We
have given certain assuranceg to
Goa at the time of its merger with
the rest of India as a Union Terri-
tory. I would like to quote here a
few remarks which have fallen from
the mouth of that great statesman,
the architect of Free India, Shri
Jawaharlal Nehru. He said:

“We have made it clear that we
want Goa to maintain its separate
identity.”—

Please mark the
identity”—

words ‘“separate

“and separate individuality.”—

So it is not ony separate indentity,
but it is also separate individuality—

“Call them what you will, be-
cause in the course of more than 400
years Goa hag had a separate iden-
tity. The course of history had
imparted it some identity. We
have no intention of changing that
or suppressing that identity. In
fact, some people have advised us to
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make another change in the Cons- ! national languages.

titution and recognise the Konkani
language as one of the official
languages of Tndia.”

Sir, this architect of the freedom of
India hag talked in these terms and
it is a solemn promise given to the
Goan people that their separate
identity and individuality were going
to be preserved. Sir, we are suppos-
ed to be having the honour of keep-
ing our words....

SHRI M. RUTHNASWAMY
{Madras): Only supposed?

SHRI N, SRI RAMA REDDY:
-...and it isg our duty to keep our
words, especially the word of the hero
of this country, the late lamented Shri
Jawaharla]l Nehru. What has happen-
d to this assurance given on the floor
of this great parliament of India to
the Goans? Why should be have gone
back upon it so soon?

SHRI LOKANATH MISRA: It is an
insult; resign from the Congress.

SHRI M. M. DHARIA: It
quoting.

SHRI N. SRI RAMA REDDY: Sir,
when 1 am opposing the Bill I am
opposing it for reasong other than
those that were adduceq by the
Opposition; certainly not on the
ground of the Opposition’s stand in
this matter. I am tracing my argu-
ments to that great leader to whom I
owe a great deal as much as the
country does. Once again he has talk-
ed of two things and there was a lot

is mis-

of advice given to him then. It was
an unbiassed advice. Goa had a
dominant language and that is the

Konkani language. Advice was tend-
dered to Jawaharlal Nehru that the
Konkani language should alsp be re-
cognised as one of the national jangu-
ages of the countiry and thus improve
the status of the Konkani language.
Konkani ig a very big language of the
West Coast ang it is seen that advice
was tendered ts him to recognise the
Konkani language as one of the
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Probably it it
had been recognised then, it would
have solved several problems, and un-
due claims on the basis of language
would not have been made now, undue
coercion would not have been used
either on the powers that ke or on
the people.

T ~nce again I would like to
cause nothing better could be
oo riy speech may not be a sub-
stituta for the stand that was taken
by i late Shri Jawaharlal Nehru.
His words are pregnant with mean-
ing ang therefore T am guoting him
again:
/

“In any event I want to make i
clear that we want to give full place
to the Konkani language in Goa and
not to ignore or suppress it in any
way."”

What more do you require? An
assurance was given that the Konkani
language would be kept as a nationa]
language.

SHRI R. T. PARTHASARATHY
(Madras): Would the hon, speaker ex-
plain whether the Konkani languaga
has got a script to become a national
language?

SHRI N. SRI RAMA REDDY: 1 am
quoting Shri Jawaharlal Nehru, If
you think you are wiser than Shri
Jawaharlal Nehry then I have nothing
to say.

SHR1 LOKANATH MISRA: It is a
quotation from your leader; you can-
not dispute it.

SHRI N. SRT RAMA REDDY: That
is the main language of Goa. He has
also said that Konkani is the main
language of Goa.

THE VICE-CHA'RMAN (SHRI
AKBAR ALI KHAN)Y: You confine
yoursc!f #~ »nur points; otherwise you
will get Inst,
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SHRI N. SRI RAMA REDDY: Then
he goes on 1o say:

“A number of people know
Marathis as well and also Kannada
but Konkani is the principal langu-
age and we propose to give it full
recognition.”

Are we giving full reccgnition to the
Konkani language by merging it with
Maharashtra?

SHRI M. M. DHARIA: Surely.

SHRI N. SRI RAMA REDDY: We
are not; if that is so by all means
have it but according to my reading of
the situation we are suppressing the
Konkani language. ‘That is what I
feel. Sp that is the position. At the
same time a lot of autonomy wag pro-
mised to Goa and assurances were
given from time to time by the Gov-
ernment as well. It was in March
1962 that these assurances were given
by Prime Minister Nehru: Susequent-
ly aiso the matter was considered at
various levels.

[THE DEPUTY CHAIRMAN in the
Chair]

Madam, a question was asked in the
Lok Sabha about the status of Goa.
Shrimati Lakshmi Menon answering
the question said:

“The Government of India will
certainly maintain the status quo
(of Goa)....

Evidently the reference is to Goa; the
words ‘of Goa' are mine.

“That is the promise given and
the Prime Minister has expressed
that view...”

Here my friend Mr. Dharia wag ref-
erring to the elections that were held
and the verdict that was got. Here
is the version given by the Govern-
ment about those elections, It says:

“As for the rest we find that al-
though this was an issue fought in
the recent elections there iz no
majority opinion in favour of
merger.,”
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That wag the opinion of the Govern.
ment of India then.

SHRI DAHYABHAI V. PATEL:
Now ithey want the murder of Goa.

SHRI N. SRI RAMA REDDY:
Please let me have my say. 1 also:
know at that time when there was the
question of drafting officers to the
Goan Government there was soms
talk about Mysore also. I was not
able to trace it but I remember Shri
Jawaharlal Nehru got up in this
House and said that certainly on the
basis of contiguity we know that Goa
is contiguous with Mysore and it ia#
exactly for this reason that weightage
has been given to Mysore to drafs
more of Mysore officers tp the Goam
Government, This was what he said--
1 remember very vividly—on the
floor of this House,

Apart from this Mr. Nanda the then
Home Minister also hag said....

SHRI M. N. GOVINDAN NAIR:
Apart from what Jawahar]al Nehru
said, please let us know something
about your claim on Goa.

SHRI N. SRI RAMA REDDY: 1 gef
able support from the leaders—I am
of that opinion—and these are the
commitments on behalf of the party,
not of individuals.

SHRI LOKANATH MISRA: Madam,
I would like to be recorded here that
Mr. Sri Rama Reddy ig of the opinion
that the present Congress Govern-
ment is insulting the late Pandid
Jawaharlal Nehru.

SHRI N. SRI RAMA REDDY: Why
do you put words in my mouth? I
did not say that,

SHRI LQKANATH MISRA: That {8
the impression we get.

SHRT N. SRI RAMA REDDY: On
the 25th November the Home Minister
said on the floor of the House:

“Tha Government of India feel

that the present is not the time to
do it.”
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.ances of our great leaders,
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That is, to consider the question of
merger. Whether it is desirable or
not is another question but he said
He said
it would require some time for fee]-
ings tg settle down. He said there
was a strong party there—though not
in a majority—which was very much
opposed to merger. That was the
verdict of the Home Minister,

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI V. C. SHUKLA): You should
guote in full

SHRI N. SRI RAMA REDDY: Al
right,

SHR! DAHYABHAI V. PATEL:
Madam, when I was pointing this out
he raised a point of order and now
Ye himself is asking him to read the
proceedings of the other House.

SHRI N. SRI RAMA REDDY: It is
useful; therefore T am reading. He
gays:

“Jt creates difficulties, creates
troubles, and diverts people’s atten-
tion from the work of consolidation
in Goa and it is better for g few
years to elapse. Then the matter
may be taken up and let them de-
cide as they choose.

“This is the position.

THE DEPUTY CHAIRMAN: You
come to your stand. You are Jjust
quoting,

SHRI N. SRI RAMA REDDY: Now,
having said this on the position that
we have taken up so far on the utter-
1 would
go to the question of the situation of
Goans. Goa is situated in such a
way that it occupies a very great
strategic place in the Tndian Union.
Therefore, instead of allowing it to be
merged with any other State, it ought
to have been kept as a Union territory
ag it is. Not only that we had given

‘them a promise. The Congress Par-
‘liamentary Board had said that for
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ten years it would remain ag it is. It
was Jawaharlal Nehru's opinion as
well that for ten years we shall allow
them to exist as they are. After ten
years only we wi]l take up the ques-
tion of merger or no merger or keep
it as it is. With regard to the status
of Goa, 1t was proposed to be consider-
ed only after ten years, In the
meanwhile, within two years, I do not
know what hurry there is, it is being
considered. All  1ight. For some
reason it 1s being considered. Grant-
ed, but justice should have been done.
States are formed on the basis of con-
tiguity of territory, language, culture
and the future development of the
area concerred. These are Ssome
salient factors that are taken into
consideration.  There was a large
amount of opinion in Goa as well as
for the merger of Goa with Mysore.
Maybe, it may not have been very
vocal. There may not have been any
fast. There may not have been ap-
Peasements on the score of fast, but
stil] there was some amount of it.
Contiguity is there. Consider Mysore’s
case, however small it may be. If it
is the opinion of the Goan people that
their territory should be merged with
Maharashtra ang not with Mysore,
what harm would have been done to
the cause of Gog if the issue of its
merger with Mysore also was includ-
ed? Nothing would have been lost.
On the other hand, it would have

been more broad-based. 'The opinion
would have been very well expressed
and everybody would have been satis-
fied.

SHRI LOKANATH MISRA: You
do not have anybody on the Central
Parliamentary Board.

SHRI N. SRI RAMA REDDY: The
question of contiguity was completely
ignored, The territories adjoining it
were completely ignored. The poll
was confined only to the issue of its
issue of its merger with Maharashtra
or remaining as a Union territory.
That was all.

THE DEPUTY CHAIRMAN: You
+ have taken twenty minutes.
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SHRI N. SRI RAMA REDDY:
Madam [ am finishing in another three
minutes.

THE DEPUTY CHAIRMAN: You
have your amendments and you will
get some time then also.

SHRI N. SRI RAMA REDDY: Shall
I speak on my amendments?

THE DEPUTY CHAIRMAN: You
may speak when the amendments
come along,

SHRI N. SRI RAMA REDDY: Now,
1 am not speaking on them. So, on
the basis ot contiguity and language
there is our case. Now, it is admitted
that Konkani is the dominant langu-
age there. It is the claim of Maharash.
trians that 1t is a dialect of Marathi
and the Kannadigas claim it as a
dialect of Kannada. One of the steps
which ought to have been taken be-
fore proceeding further is to deter-
mine the basis of the language whe-
ther Konkani is a dialect of Kannada,
as claimed by Mysoreans or whether
it is a dialect of Marathi, a5 claimed
by Maharashtrians. Now, it is fair
if it had been considered at that
level. Why are we in a mortal hurry
about it. Why are you pushing it
through before the general elections.
Sixty days from today the general
elections are going to be held. In the
meanwhile this Bill is being rushed
through, How do we understand the
situation. It is not fair. 1 do not
know what to say. It does not speak
very well of the measure that we pra-
pose to take.

About culture, we wanted to keep
the individuality of the culture of
the Goans. We have promised to re-
tain it and develop it on that basis.
About this merger issue. I am not a
very happy man I do not believe
in these “Vishalas”. The Late Prime
Minister at the time of reorganisation
said: “I do not like the word “Visha-
la. It is very jarring to me.” He
said that. Then, why this expansion,
for whoee sake: Why not wait?

(Opinion Poll) Bill, 196647:

THE DEPUTY CHAIRMAN: That
will do.

SHRI N. SRI RAMA REDDY: Iis
development potentia] will also he
very much crippled. Goa is a very
important place. It has a port and 1t
has minerals, It has hydro-electric
potential. All these things would
have given Goans p fair deal if it re.
mains in the Indian Union as a Union
territory. 1 am not for Mysore either
What is there? There are so many
Union territories in this country, If
Goa also remains a Union territory.
you would have developed it very
well. We would have made it a very
strong and strategic  place, We
would have helped it with all the re-
sources of the Indian Union.

THE DEPUTY CHAIRMAN: You
must Wing up.

SHRI N. SRI RAMA REDY: I was
very sorry to hear my friend, Mr.
Dharia saying that there are in Goa
persons who owe allegiance to Lisbom
and who ought not to be in Goa.
There are none in Goa who is an anti-
Indian. Everybody in Goa is as much
a patriot as anynone else. I am quite
sure of it and I would like to quote: —

“Breathes there the man, with
soul so dead,

Who never to himself hath said,
This is my own, my native land;”

That is the situation in Goa with re-

gard to every individua} there. We

have no cause to suspect anybody.

but I -would only repeat. .
THE DEPUTY CHAIRMAN: No

t{ime to repeat.

SHRI N. SRI RAMA REDDY: 1
repeat my charge that the problem
was not fully considered in all its as-
pects and the matter was hustled
through and a Government which is
not prepared to be coerced by fast
has or at any rate seems to have guc-
cumbed to the fast of somebody.

THE DEPUTY CHAIRMAN: That
will do.
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SHRI N. SRI RAMA REDDY: I
do not know, at least hereafter, if
we shall have to succumb to fasts.
This is the warning I will give you.
Thank you very much. ‘

SHRI M. N. GOVINDAN NAIR:
Madam, I am very glad .

SHRI G. M. MIR (Jammu and
Kashmir): You are from Mysore or
Maharashtra?

SHRI M. N. GOVINDAN NAIR: 1
am from Kerala. I was glad to hear
the speech of Shri Rama Reddy and
to find that at least he remembers
and his Party remembers this part of
the statemeni he made about Goa,
though everything else is forgotten.
Now, I am not gne supporting the
Government. In the last election in
Goa, the majority of the people in the
region have expressed themselves in
favour of its merger with Maharash-
tra. This is a fact.

SHRI DAHYABHAI V. PATEL: It
is a fraud.

SHRI M. N GOVINDAN NAIR:
The Congress Party which at that
time was very much against merger
fared very badly in that election.

SHRI PATIL PUTTAPPA (My-
gore): What wag the percentage of
votes?

SHRI M. N. GOVINDAN NAIR: It
was 16 per cent and they did not get
even one seat in Goa.

SHRI B. K. GAIKWAD
rashtra): Only one.

(Maha-

SHRI M. N. GOVINDAN NAIR:
That was in the other region. There
is a very strong section which wants
to merge Goa with Maharashtra. This
is a fact. Another point is, Goa is a
very beautiful territory. It has very
rich mineral resources. It has one of
the finest natural harbours. All these
exist, 1 agree. But at the same time
Goa with such a small populalion
and with such a small area, can it
continue as an independent State It
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has at some time or other to merge
with some other part. Ewen iwhen
the individuZlity of Goa was men-
tioned, that time limit was given up
o ten years. After ten years it has
to merge with some region or other,
because such a smal]l territory with
a small population of 5 lakhs or so
cannot continue as any other State 1n
India. It has to merge. That is my
second point for supporting this Bill.

3. p. M.

SHR] LOKANATH MISRA: Man
has to die some time. For that reason
should he die to-day?

SHRI M. N. GOVINDAN NAIR: It
is not just like that. Then there are
two claimants. If merger is a neces-
sity, then there are two claimants.
One claimant is of course Maharash-
tra, and people are really afraid of
the Maharashtrians in spite of all
yvour pious speeches, your non-paro-
chial and broad-minded approach,
and all that. There is really some
fear in the minds of people. 1 do
not knoyr to what extent it will pacity
them because, for instance, the Shiva
Sena——when [ first heard of it 1
thought it was some religious orga-
nisation; because Shiva is the God
of gestruction. Then 1 understood
that it has something to do with
Shivaji and then it is a very paro-
chjal organisation, it wants to drive
out other sections of the people from
Bombay and Maharashtra. It that is
the approach of Maharashtriang, that
is a very bad thing for them. That
does not mean that a territory which
was formerly a part of Maharashtra
should not merge, I am not bringing
these two things together, but 1 am
telling that your pious speech alone
is not enough. The behaviour should
be there. Parochialism amonhg Maha-
rashtrians should not be developed.
Thigs Shiva Sena and such other or-
ghnisations should not be built up
and encouraged. 1 heard that it was
the Home Minister of that State who
inaugurated  that organisation, 1t
that it so and if they are going to
have a crusade against all non-Maha-
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rashtrians in Bombay, that will be a
very bad thing for the country, bad

thing for Bombay and bad thing for
Maharashtra.

SHRIMATI SHAKUNTALA PAR-
ANJPYE: What do you say about
Kerala people?

SHRI M. N. GOVINDAN NAIR:
From time immemorial we are the
only people who stand for the inte
grity of India even from the time of
Adi Sankaracharya, do not forgot
that. So instead of making pious
speeches you have to run a campaign
among Maharashtrian friends that
parochialism should not be encourag-
ed. T think the present Home Minis-
ter will take note of this because he is
also charged with parochialism.

SHRIMATI SHAKUNTALA PAR-
ANJPYE: He is not even rpiloting the
Bill,

SHRI LOKANATH MISRA: That
shows a guilty conscience,

SHRI M. N. GOVINDA NAIR: But
my point is, that should not vitiate
our taking a proper decision on the
question of Goa, In spitle of this paro-
chialism when we deal with the
question of

SHRIMATI SHAKUNTALA PAR-
ANJPYE: He is taking it for granted.

THE DEPUTY CHAIRMAN: That
is his opinion.

SHRI M. N. GOVINDAN NAYAR:
“That is my opinion.

SHRI MULKA GOVINDA REDDY:
What he is saying is on the basis of
facts that are now prevailing 1in
“Maharashtra,
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SHRI M. N. GOVINDAN NAIR:
Facts like Shiva Sena. So, it is haunt.
ting the minds of everybody. Have
we ever seen such an opposition for
any Bill moved by the Congress side
from the Congress Members? I see
that except to Maharashirian friends
nobody also has supported the Bill
Of course the Minister is from Madhya
Pradesh, he is helpless, he hag to pilot
the Bill. But in all the speeches, ex-
cept two Maharashtrians, there is no-
body to support. That is why I have
come to your rescue.

SHRIMATI SHAKUNTALA PAR-
ANJPYE: That shows that others are
against Maharashtra.

SHRI DAHYABHAI V. PATEL:
Why are they against you?

SHRIMATI SHAKUNTALA PAR-
ANJPYE: You should tell us.

SHRI M. N. GAVINDAN NAIR:
Coming back to the question of Goa,
this question of language is agiin
raised. 1 want this question to be
settled once and for all by this
opinion poll or any process show
that questions which can be solved
should not be allowed to remain like
this vitiating the whole atmosphere
and creating more problems. That
is why I say it should be supported.
Regarding the question of language.
Konkani is spoken in Goa. Konkani
is spoken in other places, Konkanj is
spoken yp to Mangalore. In other
parts of Bombay also it is spoken.

THE DEPUTY CHAIRMAN:
Cochin too.

In

SHRI M. N. GOVINDAN NAIR:
In my State also Konkani is spoken.
Now an argument is whether it is a
dialect of Marathi or a dialect of
Kannada. If Konkani is a dialect of
Marathi, Goa should go to Maha-
rashtra, If it is g dialect of Kannada,
it should go to Mysore. That is the
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argument. Then it is going to create |
other problems. What about other !
Konkani-speaking areas? You will \‘
never allow this boundary question |
to be settled once and for all and

turn your attention to other matters.

Do not bring in this question of langu- |
age. I heard the other day some gen- |
tleman from Kashmir saying that |
these Saraswat Brahmins belong nei- |
ther to the Kannada side nor to the

Maharashtrian ~side; they all came |

l
C
Kashmir |
|
i

from Kashmir. Then the
people will say. “No no. We also |
have some claim on the basis of

language”.

SHRI G. M. MIR:
and Maharashtra are fighting, I
make a suggestion “that Goa be
merged with Kashmir.

Since Mysore

Y VIFWIAA  (ITT 937)
FOHIT @ AT A 9T HfEF F 0F
av g a1 afwe

SHRI M. N. GOVINDAN NAIR:
Do not bring in the question of lang- ;
uage. This territory was under the '
Portuguese. It was liberated. It is !
a smal] State. It hag to be merged
with one part or the other. For
these reasons, it is the opinion of the
Goan people themselves that should !
weigh most and there, if an amend- |
ment is nccessary, I think it should |
be there saying that if anybody wants lg
to merge with Mysore, that also |
should be ascertained, apart from the |
opinion whether they should merge i
with Maharashtra or not. What is
the harm? Now there are only two |
questions whether they are to remain |
independent or whether they are to |
merge with Maharashtra. Why don’t l
vou put in this clause also?
the harm there? Nobody is going to
object. In Goa, I do not think there
are any people interested in a merger.
But the point behind all this is not
even this claim of territory, it is the
question of port. Mysore feels th.att
here is a small State. Let it remain
like that and we will have an outlet, |
Ang if it becomes a part of Mysore,
we can develop that port and compete
with Bombay. That is the feeling |
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inside Mr. Nijalingappa and Mr. Sri
Rama Reddy who put what was in his
mind. So, why have all these things?
All these ports are under the Centre.
Mysore is not going to suffer much
if it {s in Maharashtra or in any other
State. Such ports are wunder the
control of the Centre. It is not going
to create any problem for the Mysore
people. So, on such small issues, let
us not try to work up the sentiments
of the people and their emotions and
create difficulties and troubles, If
the Goan people—of course, the majo-
rity of them—want the merger with
Mysore, it should be there. If they
want a merger with Maharashtra, it
should be done. If the majority fezls,
that they should remain independent,
that should be accepted. But some-
how try to see that this controversy
is ended by this kind of opinion
poll. Ang the question of Goa .
(Interruptions)

Another thing is this. He is just
reminding me of what some people
say in the Lobby in private. 1 never
expected my hon. friend wil] bring
it before the House.

SHR] AKBAR ALI KHAN (Andh-
ra Pradesh): That is not fair,

SHRI M. N. GOVINDAN NAIR:
He has been provoking me. I just
said that since Goa is a very beauti-
ful State just like. .

SHRI MULKA GOVINDA REDDY:
Miss World is also from Goa. That
was what Mr. Chatterjee was saying.

SHRI A. P. CHATTERJEE: Ycu
do not know? You are out of date.

SHRI M. N. GOVINDAN NAIR
That does not mean that it should bz
left to the sweet will and pleasuxe
of that girl whom tg choose.

SHRI DAHYABHAI V. PATELA:
Even before Goa’s maturity. That is
why ten years is fixed.

SHRI M. N. GOVINDAN 1‘\IA.IR:
Goa has matured. It has.an indiv:-
duality of its own. All this has been
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accepted ten years ago. But even
now you say that it has not matured.

SHRI DAHYABHAI V. PATEL:
That is why 1 say it is ten years old.

SHRI M, C. SHAH (Gujarat): I
feel that a new principle is being
evolved by this Bill of taking pool
from the concerned parties to ascer-
tain their wishes and to finalise very
important political problems, I do
not know how far this is desire-
able. A country has severa] prob-
lems, formation of States, border
areas, inter-State irrigation and
water problems. And I would
like to know from the Govern-
ment whether it is going to take up
this procedure in ascertaining all these
problems. It is impossible. We have
just seen in this House the views ex-
pressed by the various Members, how
different they are from one another.
Therefore, I think it is necessary
that the Government should ascertain
the wishes of the people in their own
way and then come to g certain deci-
sion, Asking the people to decide
such important issues will perhaps
land us into chaos and the Govern-
ment cannot shirk its responsibility
to take decisions by taking a poll in
this manner. I would therefore
urge that this is not g desirable pro-
cedure. It is, of course, necessary
that Government should ascertain in
its own way the views of the people
concerned, then come to a decision
and then declare it and implement it.
But this is not the way to run the
Government.

Secondly, several hon. Members
have stated that solemn assurances
were given by the highest in the Go-
vernment and by the highest in the
Congress that Goa will maintain its
own separate entity for years to come.
I do not know why these assurances
have been done away with agnd they
are faced with this Bill. What was
the necessity? Why has the Govern-
ment been hustled in bringing this
Bill forward in spite of the solemn
assurances given to the people of Gea
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to develop in their own way their
economic sphere under the guidance
of the Central Government. Mysore
and Maharashira may haye their
claims. But these agssurances must be
fulfilled and for years to come, at
least for ten years this 1ssue should
not have been taken up. But soma-
how, some pressure from some quar-
ter has compelled the Government
to bring forward this Bill which is
not a desirable practice.

The question arose as to who shall
be able to vote. I feel that there is
not an ordinary electoral roll to be
prepared. The fundamental issue is
to be decided whether Gog should
merge, and therefore all persons who
have an existing interest in Goa
should have the right to vote. The
voters’ list should be so prepared that
all persons, all Goans, who have an
existing interest—I say all Goans who
have an existing interest in Goa—
should have the right to vote, and
the ordinary procedure that you have
laid down for our elections should be
liberalised and these people must have
the right ty express their views so
that the Government can come to a
proper decision.

Then I come to the question of the
merger about which Mr. Sri Rama
Reddy and several other hon. Mem-
bers have spoken. In the Bill two
alternatives have been given, whether
Goa should remain as a separate en-
tity under the Centre or it should
merge with Maharashtra, Why not
put in a third alternative to merge
it with Mysore? Mysore has also a
claim, It is for the people of Goa to
decide whether they desire to go
with Mysore or with Maharashtra.
Then that alternative must be there.
1 do not know why that alternative
has not been provided,

Then, lastly, there is the question
of a poll being taken in Daman and
Diu, There is no difference of opinion
among the people of Daman and Diu.
A vote has to be taken when there
is a difference of opinion, when two
view-points are put forward before
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the Government. But in Damap and
Diu there are ng two views about
opting for Gujarat and I do not know
why this procedure of taking a poil
n Daman and Diu has been accepted
by the Government.

That is all that I have
Thank you.

THE DEPUTY CHAIRMAN: Mr.
Gaikwad, Please be very brief.

SHRI B. K. GAIKWAD: Madam
Deputy Chairman, I know the diffi-
culty in getting time for speaking.
But I shall be very brief.

to say.

Generally speaking, I had ng de-
sire to speak. But so many friends of
mine have criticised the Maharash-
trian point of view. In view of that,
T have to make my observations on
that point only,.

My hon. friend sitting behind me,
Mr, Chatterjee, while speaking said
that Goa should be a separate State.
But if he had studied the whole pro-
blem, the population, the area and the
income of Goans, 1 think he would
not have said what he has said just
now. You will find that the popula-
tion of Goz is something like six to
seven lakhs and the strength of the
voters is something like 3,84,000 to-
day. So, how can it be a State? It
's very difficult for me to understand
lhat. However, because Mr. Chater-
jee said so0 1 just wanted to reply him
that it cannot be 5 State.

As regards area, the area is some-
thing like 2,000 sq. miles.

DR. B. N. ANTANI (Gujarat):
‘What about Haryana?

SHRI B. K. GAIKWAD: It is more
lhan that.

AN HON'BLE
Nagaland.

SHRI B. K, GAIKWAD: In Goa you
will find that there are apout one lakh
wludents, and as far as my information
goes you will hardly find any stu-
dent studying in, what you call Cana-
rese. All students study Marathi. Now
under the circumstances, the question

MEMBER: And
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arises as to what to do with  Goa?
The reply is that it should be joined
to any adjacent State. But towhich
State it should be joined is the
question. The adjacent State of
Maharashtra says that it should be
joined to Maharashtra, whereas the
other State, Mysore says that 1t should
be joined to Mysore. Now  while
saymg so there are so many queés-
tions which arise. Now what State
it should be joined to?

Madam, many people have argued
about language. It is said that in
Goa Konkanj is spoken, You  will
find, Madam, that in Maharashtra
there are two parts. One is called
Konkan and the other is called Dec-
can. In Konkan you will find that
the people speak Konkani which i3
spoken in Goa. Not only that, I can
70 to the extent of saying that if you
take g map from Maharashtra from
any part to Goa, he will very conveni-
ently understand the language which
1s spoken by the Goans. It is Kon-
kani. Madam, Icannot understand the
plea of my friends from Mysore to
join Goa to Mysore.If a Mysorean 1s
sent there, 1 think it will not be pos-
sible for him to understand Konkani.
53¢ on the basis of language you will
find that it will be convenient to join
Goa to Maharashtra because we have
divided so many States up t1ll now
on the lingustic basis, If we have
divided States on the linguistic basis,
then why Goa should not be joined or
the linguistic basis to Maharashtra?
Of course, I support this Bill. Becaus2
Goa people are given the right to de-
cide as to where Goa shouldg be join-
ed and not whether it is Mysore’s
demand or Maharashtra’s demand, 1at
the people of Goa decide their own
fate, and that is why the provisions
have een made in -the Bill.

SHRI LOKANATH MISRA: But
there 1s ng scope for a decision in
favour of Mysore. It is barred.

SHRI B. K. GAIKWAD: I heard in
the morning the speech of my hon.
friend, Shrj Dahyabhai V. Patel He
spoke very vehemently. Unfortunately
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I had to go out for some business
and therefore, I could not hear him.
But this is what he was saying that
the Maharashtrians while demanding
always say—‘Zalach  Pahije”. He
emphasised on that sentence, which
ineans it must be done. This is what
he was saying.

Madam, [ just want to draw his at-
fention to one fact, our national lea-
der. Lokmanya Tilak, ysed to say that
“Swarajya is my birth-right and I
‘want to have it today’— ggveq HTHAT
Er:q&\r; ZF W3 T T AW fAardd
qifg® | If Lokmanya Tilak says that
“Swarajya 1s my Dbirth-right and
I want to have it today”, si-
milarly, the Maharashtrians say that
this is our right and we must have it
today. 1 fail to understand what Mr.
Pate] meant by saying that Perhaps

In this connection, Madam, there is
n great deal of misunderstanding as
regards Shiv Sena which has been
formed in Bombay. I request all
hon’ble Members to remove the mis-
understanding which they are having
in their minds, There are no aims
ond objects of Shiv Senda. Even

[ RAJYA SABHA ]

if you go through its constitution
you will find that they do not ask

for the removal of any non-Maha-
rashtrian from Bombay. You will
find that in Bombay almost all

classes of people from all the States
are residing there peacefuly. It is a
cosmopolitan- city.

THE DEPUTY CHAIRMAN:
must wind up.
minutes.

You wanted only five

SHRI B. K. GAIKWAD: Madam,
the Congress got only 16 per cent. |
votes in the last electios. It is a fact.

got 16 per cent. votes only because
they were not supporting the demand
of the people in Goa; whatever the
(Goans were demanding, Congress
were not supporting them. That is
rhy the Goanese taught the Congress
a lesson. They were defeated on this
issue. b

You ‘

!
But I must tell you, Madam, that they k

(Opinion Poll) Bill, 19664722

THE DEPUTY CHAIRMAN. Please
wind up.

SHRI B. K. GAIKWAD: So let
there be no misunderstanding.
Generally speaking, the last elections
were fought on the language issue if
you just try to understand it. Gener-
lly speaking, Goa would have been
merged in Maharashtra immediatzly
after the results of the elections were
declared. But the Government could
not do it.

So many-‘hon. friends. Mr. Sri
Rama Reddy and others, were just
referring to what Pandit Nehru had
said. What Pandit Nehru said was
the reason for the Congress defeat

in Goa. Now the Congress people
are realising that difficulty. Now
they have come to the conclusion

that they could respect the views of
the people living in particular areas.
Therefore, nobody should blame the
Congress for what they are doingas
regards Goa.

Then, my non’ble friend, Mr. Sri
Rama Reddy, says “Why not merge it
with Mysore?” I have given my ex-
planation So it is not necessary to
say more. '

SHRI K. K. SHAH (Maharashtra):
The Mysore peoble are clever. They
dig not want to be defeated,

SHRI B. K. GAIKWAD: Madam, I
whole-heartedly support this Bill on
hehalf of the Repulican Party and I
say that whatever the Government
have done as regards Goa they are
giving jmportance to the views of the
people, and that is why we support
the Bill.

SHRI V. C. SHUKLA: Madam De-
puty Chairman, { am very thankful
to the hon’ble Members who took
part in this debate. T am afraid that
the provisions of this Bill have not
been clearly appriciated by some of
the hon’ble Members who have taken
part in this discussion. As I said in
my opening speech, this Bill is oqu
restricted to the creation of a machin-
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ery for ascertaining the wishes of
the people of this territory. This Bill
by itself does not determine the
future status of these territories, For
that purpose another Bill will have to
be brought before this hon’ble House,
and then al] these things which have
been now discussed today could be
discussed. This is only for creating a
proper machinery by which we can
be assured about the wishes of tne
local people and the people who will
be affected by this question.

Hon’ble Shri Patel said that the
Bill was passed by the Lok Sabha in
a very queer fashion. I must say that
a whole day was devoted for this
Bil] and we sat extra time to finish
off this Bill. Every opportunity was
given to every Member to express his
opinion and there was no discussion
barred. And it was only after the
fullest consideration that this Bill was
passed unanimously by the lower
House.

SHRI DAHYABHAI V. PATEL:
After everybody had left.

SHRI V. C. SHUKLA: There was
sufficient quorum and everything, and
there was no question of everybody
having left.

SHRI DAHYABHAI V. PATEL:
There was no quorum in the House.

SHRI V. C. SHUKLA: This is very
strange. No House can function with-
out a guorum. The question of merit
of whether Goa should go to Maha-
rashtra or Mysore or should remain
as g Union Territory is not the thing
which is under discussion today. We
are only discussing whether we can
provide a proper machinery tq the
people of Goa to express their t‘rue
wishes, In this respect certain points
have been raised and I would confine
my reply only to these points.

The most important point which
has been agitating the minds of Mem-
bers here and some people outside is
whether all those who lve in Goa
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in this Opinion Poll. I have already
indicated that all those who are nor-
mally resident in Goa will have a

chance to participate in this Opinion
Poll. It their

names are not
found in the roll] which has
been  prepared for these elections

and which is also going to be used for
this purpose, they can apply even by
post without any fees whatsoever and
if they satisfy the requirement of
‘ordinarily resident’ in Goa, they will
be included in the list and even a few
days prior to this Poll their names
can be included. THere 1s no question
of bharring anybody from taking past
in this Poll. Of course we are op-
posed to this view that people who
were in Gog in 1961 or at the time
when the Citizenship Order was is-
sueq only should be called Goans and
nobody else. We do not want to be
a party to this hypothesis that Goan
is a race and anybody who went to
Goa gafter liberation is not a Goan.
According to us anybody who lives
i Goa, who works in Goa, whether
he is a person coming from Mysore
or Maharashtra or Madhya Pradesh
or Punjab or Kashmir is g Goan. He
must be given full chance to deter-
mine the future status of his home-

land. So we are very clear on this
matter.

Allegations were made that we were
trying to rush through this Bill here.
There is no  question of rushing
through anything. Actually speaking
Pandit Jawaharlal Nehru, whp was
auoted to an extent by Shri Reddy
but he stepped short of the most im-
portant thing he said in the Lok
Sabha where he said:

“The Government of India does
not see any need for anyhurry in
this matter. It is immaterial
whether it is done after 5 years or
10 years time."”

That is to say it was never the inten-
tion of the Government nor of the
Prime Minister to say that the Opinion
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Polil or the question of determining
the question of the status of this ter-
ritory should be taken after 10 years
or 15 years or 5 years. It was left to
the discretion of the Government and
after the popular election in Goa,
there has been a persistent pressure
from the peaple of Goa themselves
for a final decision about their status.
Because of the lingering doubts, be-
cause of the uncertainties, the deve-
lopmenta} work in the Union Terri-
tory was suffering. Because the future
status was not certain, 3 lot of things
were being postponed. So we came
to the conclusion that it would be in
the best interest of the territory if a
fina] decision is taken about the
future status as quickly as possible
and therefore this Bill has been
brought before this House.

Some Members raised the question
of constitutional impropriety and
other things but this matter has been
satisfactorily cleared,.

Some Members referred to the
Ministry and asked why the Goa
Ministry was made to resign. First of
all, the Goa Ministry was not made
to resign. They themselves took the
decision to resign and we accepted
that decision of the Ministry and it
is not a question of any Ministry re-
signing before the elections. This is
not an election. As the House knows,
this is an Opinion Poll which wil be
be taken for the first time here and
if the Ministry decides that while
the future status of this territory is
being determined, they do not want
to be in office, we are not going to
tell them that they should remain in
office and if it was a question of elec-
tions, the question of resignation of
the Ministry does not arise because
the Ministry is not the authority
which conducts the electiong either in
the States or in the Centre. It is an
independent  Election Commission
which conducts the elections, E&o
the question of resignation of the
Minitries does not come in.

|
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Questions were raised about
Konkinj and other things. I do not
think ] should go mto all those things
because this Bil] ig not concerned with
all that. We are only concerned with
the machinery which should be pro-
vided for the people to express their
views about this matter and I hope
the Bill wil]l receive the unanimous
support of the House.

THE DEPUTY CHAIRMAN: I shall
first put the amendment to the vote.

The question is:

“That the Bill to provide for
taking an Opinion Pol] to ascertain
the wishes of the electors of Goa,
Daman and Diu with regard to the
future status there of and for
matters connecteq therewith as
passed by the Lok Sabha, be re-
ferred to a Select Committee of
the Rajya Sabha of eight Mem-
bers: —

. Shri Mulka Govinda Reddy.
. Shri V. M. Chordia.
Shri Rajnarain.

. Shri Niren Ghosh,

. Shri Chitta Basu

. Shri Abdul Ghani..
. Shri B. N. Antani

. " he mover (Shri
V Patel).

with instructions to report by the
first day of the next session.”

Dahyabhai

The motion was negatived,

THE DEPUTY CHAIRMAN: I shall
now put the motion,

The question is.

“That the Bill to provide for
taking of an Opinion Poll to ascer-
tain the wishes of the electors of
Goa, Daman and Diy with regard to
the future status thereof and for
matters connected therewith, as
passed by the Lok Sabha, be taken
into consideration,

The motion was adopted.

THE DEPUTY CHAIRMAN: We
shal} now take up the clause by clau-
se consideration of the BIill.
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Clause 2—Definitions

SHRI DAHYABHAI V. PATEL:
move:

1

“That at page 2, after line 22, the
following be inserted, namely:
‘(ff) ‘Goan’ means a person
born in Goa, Daman and Diu
who became a citizen of India
on the 20th day of December
1961 by virtue of the provisions
of the Goa, Dman and Diu
(Citizenship) Order, 1962
(The amendment glso stood in the
name of Shri Loknath Misra.)

The question was put and the
motion was negatived.
THE DEPUTY CHAIRMAN:
question is:
“That clause 2 stand part of the
BilL.”
The motion was adopted.
Clause 2 was added to the Bili.
Clause 3—Opinion Poll to
the future status of Goa,
and Diu.
SHR] A. P. CHATTERJEE: I move:
2. “That at page 3, line 4 after
the words ‘Union territory’ the

words ‘or shoulg form a new State
be inserted.”

The

ascertain
Daman

1 also move:

3. “That at page 3, line 7,
the words ‘Union territory’
words ‘or should form g
State’ be inserted.”
SHRI N, SRI RAMA REDDY:

move:

11. “That page 3, line 3, after the
word ‘Maharashtra’ the words ‘or
Mysore’ be inserted.”

The questions were proposed.

SHRI A. P. CHATTERJEE: As a
matter of fact I have given only this
verbal addition to sub-clauses  (a)
and (b) of clause 3. Clause 3 says.

“An Opinion Pol] shall be taken
for the purpose of ascertaining—

after
the
separate

1

(a) the wishes of the electors
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of Goa as to whether Goa should 1
merge in the State of Maharash- ) rights of the people of Sudetaniand
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tra or should continue to be
Union Territory”.

1 have added that another choice
should be given to the people of Goa
by saying ‘or should form g separate
State’, Similarly, I have added those
words ‘or should form a  separate
State’ at the end of sub-clause (b).
The resaons are obvious because as
far as the question of the future sta-
tus of the people of Goa is concerned,
the people of Goa have been given
two very restricteq choices—whether
they should form part of Maharash-
tra or should form a Union Territory.
Now Goa, as I said earlier, has been
an entity leading a separate existence
for the last 400 or 500 years. It may
be that Konkani is a dialect of Mara-
thy or it may not be so. I am not going
into that question but yoy will agree
that even if a particular language may
be, to all intents and purposes, a dia-
lect of another language, still it has
happened in India that a separate
State had been formed. Look at Assam
Well, even Rabindra Nath Tagore
had said that Assamese was a dialect
of Bengali But that did not prevent
Assamese taking up this stand that
Assamese language is a different lan-
guage. And you know that Asam 15 a
different State, and you know the
langauge problem or the language
difficulties that were caused there be-
cause Assamese, as a language, was
not being given proper respect, due
respect as it should have got. There-
fore, the question whether a langauge
ig a dialect or not, that question is
absolutely academic. The question
is what the people think about their
langauge. Do they think that Konkani

is g dilect of Marathi, or do
they think that Konkani should
be regarded as a separate  lan-

guage and should be given the status
of a separate langauge? Therefore,
language is not the only question that
is the criterion here. 1f you look 1n-
ternationally also. you will find that.
Look at Sudetanland. The people there
spoke German, and When Hitler
wanted to annex Sudetanland, it was
regarded as an infringement of the
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though they spoke German. Well,
that was no reason why Sudetenland
should form part of the Third Reich.
Because the Austrians speak German,
can it be any reason why the Austrian
people should have formed part of the
Third Reich? 1 do not say
that the Goan people will

not say, or cannot say in the Opinion i

Poll that their language is g dialect
of Marathi and therefore they should
merge with Maharashtra. I am not
saying that, but what 1 am saying is
this that yoy must give free choice to
the people of Goa. 1t may be that
Goan people may now say—if thay
are given that choice—that “though
our langauge is a dialect of Marathi,
well, we think, because we have led
a separate existence for four hundred
years, our langauge should be given
separate status, should be given sepa-
rate consideration, and we think that
we should form a separate State. 1t
has also been hinted at that it may not
be a viable State. Now it has hap-
pened so often that even a small
number of people have formed States
both in India as well as abroad. Look
at the question of Haryana. Look at
Nagaland. The people. though they
are very small in number, they are
clamouring for new States and they
are getting new States. So what is
the point in saying that because the
Goan people are only ten lakhs in
number, therefore, they cannot form a
separate State? Well, if they form a
separate State, T think, their wishes
for gself-development, for economic
consolidation, wil] be better realised
than if they are relegated to the sta-
tus of being a Union Territory. There-
fore, Madam Deputy Chairman, I am
saying that you give this choice also
to the people of Goa whether they
should form a new State. I think
the hon. Minister will consider it.

THE DEPUTY CHAIRMAN: Do you
want to speak on your amendment?

SHRI N. SRI RAMA REDDY: My
amendment is a very simple amend-
went, only two words to be added in

[ 7 DEC.
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sub-clause 3(a), to add the words
“or Mysore” after the word “Maha-
rashtra” in line 3 of that sub-clause.
With this small amendment 1t recds
like this:

“The wishes of the electors of
Goa as to whether Goa should
merge in the State of Maharash- -
tra or Mysore or should conti-
nue to be Union territory;”.

This is a very simple amendment.
I claim it on this—which 1 have not
mentioned before—that the Konkani-
speaking people in Mpysore State
are about six to seven lakhs and the
population of Goa is gbout ten Jlakhs
or so. Therefore, the affinity,
on the basis of language, of Goa
to Mpysore is much greater than
the affinity, naturally on thy basis
of language that should prevaij bet-
ween Goa and Maharashtra. 'Trere-
fore, it is a very simple amendment
and I request my friend to acceptit.

SHRI V. C. SHUKLA: Madam
Deputy Chairman, only such alfer-
natives have been provided in this
Bill which were thrown up during the
elections in Goa in 1963, and ques-
tions which did not agitate the mind
of the people, which were not thrown
up in that manner during the elec-
tions, it was thought it would not be
proper to include them in the option
which was to be offered to the people
of Goa, and because of this we have
only offered such option which actually
carne before the people of Goa during
the elections in 1963. In view of this
we are unable to accept either of
these amendments,

THE DEPUTY CHAIRMAN: Are
you pressing your amendment, Mr,
Chatterjee?

SHRI A. P. CHATTERJEE: Yes.

THE DEPUTY CHAIRMAN: I am
putting amendment No. 2 to vote. The
question is:

2. “That at page 3, line 4, after
the words ‘Union territory’ the
words “or should form a new State”
be inserted.”
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. THE DEPUTY CHAIRMAN: The
Noes have it.

|
|
SHRI DAHYABHAI V. PATEL: We |
want to record it.

SHRI A. P. CHATTERJEE: We
want a Division.

THE DEPUTY CHAIRMAN: Why
don’t you stand up? This will also
go on record.

[ 7 DEC.

SHR]I LOKANATH MISRA: The
names will not go on record. That
is the difficulty. But in case of a
Division through that instrument, the
names also go on record.

SHRI DAHYABHA] V. PATEL: It
is very essential that the names should
be recorded; it is essential here,

THE DEPUTY CHAIRMAN: I do
not think a Division of that kind is
necessary. It is obvious that Noes
have it. I shall take a count of the
votes if you please stand up. It is in
the discretion of the Chair, and if I
find that there:is any difference
between this count of votes and the
voice vote earlier taken, if T have any
doubt, then a Division can be taken.

SHRI DAHYABHAI V. PATEL: If

you take a count, will the names also
be recorded?

Y TIAATTA : WA, T AT

qre0E ITE AR | T A FR A fF
Obviously Ayes or Noes have it.

Ty aTg o B3 fedaT &Y awar & ?
IR I & fau § %7
w § fr @s & 9mzxa

St AT : TaF 1T T

THE DEPUTY CHAIRMAN: I want
those who are in favour of this amend-
ment to please stand up.

5y TREATEW ¢ 4 TG & | WY

UF W91 F3 & . .
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SHRI DAHYABHAI V. PATEL:
But please have the names recorded.
We are prepared to co-operate with
you in saving tume, but the names
must be recorded. We are willing to
co-operate with you in saving time,
but the nameg musl be recorded.

(The House divided.)

THE DEPUTY CHAIRMAN: Ayes—
11; Noes—42.

AYES—11
Antani, Dr. B. N.
Chatterjee, Shri A, P,
Ghosh, Shri Niren
Gurupada Swamy Shri M. S.
Lalitha (Rajagopalan), Shrimatj
Misra, Shri Lokanath
Mohinder Kaur, Shrimati
Patel, Shri Dahyabhai V.
Patel Shri Sundar Mani
Reddy, Shri Mulka Govinda
Ruthnaswamy, Shri M.

NOES—42

Abdul Shakoor, Moulana

Ammanngy Raja, Shrimati C.

Anandan, Shr1 T. V,

Anig Kidwai, Shrimati

Annapurna Devi Thimmareddy, Shri-
mati

Asthana, Shri L. D.

Bhandari, Shri Sundar Singh

Chaman Lall, Diwan

Dass, Shri Mahabir

Dharia, Shri M. M.

Dikshit, Shri Umashankar

Doogar, Shri R. S.

Gilbert, Shri A. C.

Indira Gandhi, Shrimati

Jairamdas Daulatram, Shri '

Khan, Shri Akbar Al

Khaitan, Shri R. P,

Krishan Kant, Shri

Kulkarni, Shri B. T.

Kurre, Shri Dayaldas
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Mallikarjunudu, Shri K. P.
Mary Naidu, Miss
Mir, Shr1 G. M.

Muhammad Ishaque, Shri
Yande, Shri C. D.
Parthasarathy, Shri R. T.
Phulrenu Guha, Dr. Shrimati
Purkayastha, Shri M.

Pushpaben Janardanra: Mehta,
mati

fiavnekar, Shri B. S. |
Seeta Yudhvir, Shrimati
Shakuntala Paranjpye, Shrimati
Shukla, Shri M. P.
Siddhantalankar, Prof. Satyavrata
Supakar, Shri S.

Swamy, Shri N, R. M.,

Tapase, Shri G. D.

Tiwary, Pt. Bhawaniprasad
Vaishampayen, Shri S. K
Varma Shri C. L.

Varma, Shri Niranjan

Vidyawati Chaturvedi, Shrimati

Shri-

The motion was regatived.

THE DEPUTY CHAIRMAN: And
s0 amendment No. 3 is barred. The
next amendment is No. 11 standing
in the name of Shri N. Sri Rama
Reddy. Are you pressing it?

SHRI N. SRI RAMA REDDY:
Madam, I want to say a few words on
my amendment,

THE DEPUTY CHAIRMAN: You
have already spoken and after the
Minister had given his reply I do not
think you can say anything at this
stage.

SHRI N. SRI RAMA REDDY: Then, l
Madam, I beg leave of the House to
withdraw my amendment.

THE DEPUTY CHAIRMAN: Has he
the leave of the House to withdraw
his amendment?

SEVERAL HON. MEMBERS: No,
.ho. )

[ 7 DEC.
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SHRI LOKANATH MISRA: Madam,
let us have a division.

THE DEPUTY CHAIRMAN: The
question is:

11. “That at page 3, line 3, after
the word ‘Maharashtra’ the words
‘or Mysore’® be inserted.”

The motion was negatived.

SHRI LOKANATH MISRA: That
means, Madam, that Shri Sri Rama
Reddy cannot withdraw his amend-
ment,

THE DEPUTY CHAIRMAN: I have
declared that the Noes have it. So
the amendment is lost. I do not know
what is this confusion that Mr. Loka-
nath Misra has.

SHRI LOKANATH MISRA: Madam,
the point is, the hon. Member wanted
the permission of the House to with-
draw his amendment and several of
us said, “No, it cannot be withdrawn”.

SEVERAL HON. MEMBERS: No,
no.

THE DEPUTY CHAIRMAN: No,
this is not the position. Since you
insisted that it should not be with-
drawn, I put the amendment to vote
and it has been lost.

The question is:,

“That clause 3 stand part of the
Bi1.» ,
The motion was adopted,

Clause 3 was added to the Bill

Clause 4—Persons entitled to vote at
opinion poll

SHRI DAHYABHAI V. PATEL:
Madam, I beg to move:

6. “That at page 3, lines 9-10, the
words ‘and no other person’ be
deleted.”

7. “That at page 3, after line 11,
the following Proviso be inserted,
namely:—

‘Provided that all those persons
who are Goanese but whose
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names are not included in the
electoral roll of an assembly
constituency for the time being in
force in Goa by reason only of
their not being ordinarily resi-
dent in Goa, shall be entitled to
vote.”

8. “That at page 3, line 13, the
words ‘and no other person’ be de-
leted.”

8. “That at page 3, after line 15,
the following Proviso be inserted,

namely:—
‘Provided that al} those
persons whose native place is

Daman or Diu but whose names
are not included in the electoral
rolls of the Daman assembly
constituency or the Diu assembly
constituency by reason only of
their not being ordinarily resi-
dent in Daman or Diu, shall be
entitled to vote’.”

(The amendments also stood in the
name of Shri Lokanath Misra).

The questions were put and the

‘motions were negatived,

THE DEPUTY CHAIRMAN: The
guestion is:

[ 7 DEC. 1966 ]

“That clause 4 stand part of the .

Bill.”

The motion was adopted.

Clause 4 was added to the Bill.

Clauses 5 and 6 were added to the
Bill.

Clause 7T—Opinion Poll Commissioner

SHRI DAHYABHAI V. PATEL:
Madam, I beg to move:

4. “That at page 4, line 2, for the
words ‘an officer of Government’
the words ‘an officer of the Central
Government, not being an officer on
deputation with the Administration
of Goa, Daman and Diu’ be substi-
tuted.”

(The amendment also stood in the
name of Shri Loknath Misra).

(Opinion Poll) Bill, 1966 4736

Madam, I do not want to detain the
House long and I shall briefly explain
that my amendment refers to the
question of officers of Government, of
the Central Government, who will be
in charge of the poll. It is well known
that in this country situated as we
are, there ig y large illiterate popuia-
tion and so the officers who are in
charge of the polls play a very im-
portant role. Therefore, for the sake
of fair and free elections we demand
that the officers who are there in this
poll, who are in charge of the polling
arrangements, should be neither from
Maharashtra nor from any of the
neighbouring States. Let there be
people who are neutral so that we get
a proper idea. Madam, the whole
purpose of moving all these amend-
ments is to get a proper idea, to get
the democratic vote of the people and
to fulfil the assurances that were given
to the people of Goa, repeated by
different people, by the Prime Minis-
ter and the President of India, again
and again, I am sorry, Madam, the
Government has not thought it fit yet
to retrace their steps. Of course, we
know all about the assurances that
the Congress gave the people before
independence. So many assurances
were given to the people, even by the
Prime Minister. The  Seventeenth
Amendment of the Constitution is an
example in point. The people were
assured, particularly the peasants and
agriculturists, that their lands would
remain, that no one would touch them,
But as soon as the Congress got power
one of the first acts of theirs was to
deprive the poor agriculturists of
their land. Similarly in this

4 p. M.

SHRI G. M. MIR: It is the rich
agriculturists who have been depriv-
ed.

SHRI DAHYABHA] V. PATEL: You
call a man who has got 30 acres as
a zamindar? What is the ceiling in
Gujarat? Come and have a look. It
is most atrocious that you call a man
who has got 20 to 30 acres
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DIWAN CHAMAN LALL (Punjab):
What is the ceiling in the Punjab?

SHRI DAHYABHAI V. PATEL:
You are zamindars; the Punjabi people
are zamindars.

DIWAN CHAMAN LALL: The ceil-
ing there is 30 standard acres. You
are utterly ignorant of the situation.
You are completely ignorant.

SHRI DAHYABHAI V. PATEL:
Madam, I protest against this sort of
interruptions.

DIWAN CHAMAN LALIL: 71 think
my hon. friend is utterly ignorant of
the situation,

SHRI DAHYARHAI V. PpATEL:
You are utterly ignorant of what as-
surances your leader gave. Read the
Resolution of the Karachi Congress,
the Resolution that was moved by
Pandit Jawaharlal Nehru., Here assur-
ances were given to the people of Goa
and the same Congress Party is
repudiating those assurances given to
the people of Goa, They are doing it
because Maharashtra is bullying the
Government and this Government has
succumbed to this bullying. Of course
the present Home Minister comes
from Maharasghtra, This Government
is being bullied . .

SHRIMATI
PARANJPYE:
against this,

SHAKUNTALA
Madam, I protest

SHRIDAHYABHA] V. PATEL:
. because Maharashtra wants
this to be done. And is this an honest
way of voting. How is it being
taken? How many people on the
opposite side spoke for the Bill and
how many spoke ggainst it? Is this
honest voting? People on the oppo-
site side who spoke against the Bill
are being coerced to vote for this Bill.
Therefore the whole process is a
fraud

DIWAN CHAMAN LALL: Madam,
I protest against the statement of my
friend. Nobody is being coerced. I

[ RAJYA SABHA ]
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have not been coerced; nobody on this
side has been coerced.

SHRI M. M. DHARIA: We protest
against the scandalous remarks of
Mr. Dahyabhaj Patel

(Interruptions.)

SHRI DAHYABHAl1I V. PATEL
Poisonous? I think all the poisor
comes from Shiva sena; from nobody
else. They are looting petty and
small shopkeepers; that is poison.

And look at the manner in which
the Home Minister fook up the Bill in
that House and he persists in mislead-
ing this House. He said openly at six
. o’ciock that the Bill would not be
© talken up and in one hour he took it
tp. Then he comes here and says
that the Bill had a full discussion
tnere. My friend, Mr. Dandekar who
had so many amendments in his name
did not get an opportunity to move
them because he misled the House gnd
the Opposition members left. There
wgs actually no quorum in the House
at that time and here the Deputy
Home Minister gets up and misleads
the House. The whole thing is a
fraud.

L

THE DEPUTY CHAIRMAN: You
are given an opportunity to put things
right here.

SHR1 DAHYABHA] V. PATEL:
It is a deception that is practised
against the people.

SHRI K. K. SHAH: He -cannot
question the proceedings of the other
House.

SHRI M. M. DHARIA:
Madam.

Is it fair,

(Interruptions.)

SHRI DAHYABHAI V., PATEL:
Look at the noisy interruptions Un-
less he sits down I wil]l not.

SHRI M. M. DHARIA: On & point
of order, Madam.

j THE DEPUTY CHAIRMAN: What
| is it?
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SHRT M. M. DHARIA: Is it fair
for an hon. Member of this House to
suy that there was no quorum in the
other House and they carried on their
proceedings without 3~ quorum? No
House can carry on without a quorum;
it is the basic principle. And to say
like that is condemning the Lok
Sabha. It is not fair on the part of
Mr. Dahyabhai Patel to say that.

SHRI DAHYABHAI V. PATEL:
Madam, I thought that the motto of
our Government was ‘Satyameva
jayathe’ but under this regime of
‘Satyameva jayathe’ sathyam is being
suppressed by loud voices. This is
an example of what is being done by
the Congress; this is an example of
what you are doing to the poor people
of Goa. You want to suppress their
voice. It is wrong for you to do that.
In a democracy the voice of the
people, whether you like it or not,
should be allowed to be expressed.
They should have the liberty to ex-
press their views, whether you like
those views or not. Under the wrong
advice that the Shiva sena is giving
the voice of the people is being sup-
pressed. You will never be able to
suppress the voice of the people. It
has been tried everywhere. You may
carry the day by your whip but the
voice of the people can never be sup-
pressed. Remember that there are
people who cherish their liberty and
the liberty of the country and by this
sort of voting and by these tactics
their voice can never be suppressed.

The question was proposed.

SHRI
Madam

LOKANATH MISRA:

THE DEPUTY CHAIRMAN: You
also want to speak? All right. No
reflection on the other place.

SHRI LOKANATH MISRA: But re-
flection on the Home Minister.

[ 7 DEC. 1566 ]
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SHRI A. P. CHATTERJEE:
no provincialism also.

And

SHRI LOKANATH MISRA: Madam,
if an example could be taken from the
ideal gesture of the Ministry in Goa,
it should have been taken by the
Home Ministry first. I endorse what-
ever has been said by my leader
regarding the Maharashtrians being
kept in charge of the poll in Goa
during the opinion poll. There would
be definite difficulty, there would be
definite prejudice in getting a free
and fair opinion.

SHRI DAHYABHAI V. PATEL:

They gave a demonstration here just
now,

SHRI LOKANATH MISRA: It
would be unfair if officers from the
particular State which is mentioned in
the Bill and in favour of which opinion
is to be expressed in the poll were
to be there. Therefore I would very
much want an assurance from the hon.
Deputy Home Minister that there
would be no Maharashtrians conduct-
ing this opinion poll.

Secondly, I had raised an  objec-
tion on the day on which the state-
ment was made by the other Deputy
Home Minister regarding the Lieut.
Governor. That is a relevant point
in this regard. The top man who is
in charge of the administration who is
only a civil servant must go. If the
popular Ministry showed a good
gesture by resigning why should not
a civil servant be removed if there is
any suspicion in the country, if there
is any doubt in the mind of anybody,
that he might prejudice the poll in
favour of a particular State? He is a
Maharashtrian; whatever might be
said in his favour by the Deputy
Minister he is a Maharashtrian and
therefore I very much take exception
to a Maharashtrian heading the ad-

ministration while the poll is being
‘ taken in favour of Maharashtra.
i Therefore, Madam, I would like to
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have a categorical assuranc~ from the
Deputy Home Ministez, before this
particular amendment is put to vote,
that he would see that the Lieut.
Governor who is now in charge of
the Goa Administration would be
iransferied before the poll is taken.
It that 1s not done there would be
still 5 doubt, 5 suspicion, in the coun-
try and it would be very difficulf for
the Government to dispel it from the
minds of those who suspect that it
would not be a free and fair opinion
poll but a prejudiced one.

SHRI MULKA GOVINDA REDDY:
Madam, this is a very simple amend-
ment moved by Mr, Dahyabhai and
Mr. Lokanath, We all want that a
fair and free exercise of vote is given
to the people of Goa, there should be
impartiality and that the people of
Goa should have unfettered freedom
to exercise their vote. There should
be no coercion, no intimidation. Mr.
Dahyabhai was quoting an example of
how in an election in Gujarat one
polling officer was marking the ballot
paper for the candidate—obviously
for the Congress candidate—even
vhough the illiterate voter wanted the
mark to be put in favour of the Oppo-
yition candidate. So it ig likely, if an
interested party is there as the officer,
that he will take advantage of the
situation. We have seen so many
instances. They will abdicate their
authority, their sense of justice, fair-
mindedness and they will become
rarochial and try to interfere parti-
cularly when they deal with illiterate
voters who go to the polling booth by
asking them to vote for a particular
candidate in the case oi elections and
in this case for a parcicmelar idea. In
order to see there is no reflection on
the officers and since we want to have
an impartial poll, it is better to avoid
any officer of any neighbouring State,
either Maharashtra or Mysore, work-
ing in the conduct of the poll. There-
tore this is a sound amendment that
has been moved and there should be
no difficulty for the Government to
accept this,

[ 7 DEC. 1966 ]

(Opinion Poll) Bill, 1966 474~

SHRIMATI SHAKUNTALA
PARANJPYE: Madam, objection has
been taken to the Lieut. Governor,
Myr. Damile, being in charge of the
Administration. Let me tell my
friends, Mr. Dahyabhai Pate] and Mr-.
Mulka Govinda Reddy ihat this Lieut.
Governor is not a Maharashtrian. He
is g U.P.-ite and

THE DEPUTY CHAIRMAN: That
will do.

SHRI V. C. SHUKLA: I am very
sorry that such things have been said
here in the House. First of all, out
of 10,000 Officers, Government ser-
vants, who are serving in the Union
territory of Goa, Daman and Diy,
only about 280 Officers are from Mahu-
rashtra. (Interruption.) Secondly, the
opinion poll that is going to be con-
ducted is not going to be conducted
by the Lieut. Governor, It is going ‘o
be conducted by the Chief Election
Commissioner of India and by the per~
sons appointed by him, (Interrup-
tions.) 1 do not yield to such intru-
sions on my time,.

SHRI DAHYABHAI V. PATEL:
It is a relevant point.

SHRI V. C. SHUKLA: The other
thing is that the particular Officer,
whose name has been mentioned in
this regard, is kncwn for his integrity
and sense of freedom. He is not going
to be involved in any of this thing
and we are sure of that. So, hor.
Members need not have any fear
about this. One thing I want to make
clear. There is no coercion and there
is no bullying of any kind. We have
not been accustomed

SHRI DAHYABHAI V. PATEL: I
is there.

SHRI V. C. SHUKLA: . . . to
say bullying or coercion, nor do we
submit to such things. And if
Mr. Dahyabhai Patel says thaf the
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masses of India are ignorant, are
illiterate and are guided by the
officers, it may be the opinion of his
Party about the Indian people.

SHRI DAHYABHA] V. PATEL:
is a matter of record.

It

SHRI V. C. SHUKLA: I wil] not say
that. My Party and the Government
believe in the collective wisdom of
ocur people, who are as good as any
cther people in any other part of the
world. We do not call our people
illiterate and ignorant. They are as
good as any people in the world and
I am quite sure they will express
their opinion in the proper way. 1
emphatically oppose this amendment.
} am not able to accept it at all

THE DEPUTY CHAIRMAN: The
question is:

4. “That at page 4, line 2, for the
words ‘an officer of Government’
the words ‘an officer of the Central
Government, not being an officer on
deputation with the Administration
of Goa, Daman and Diu’ be substi-
tuted.”

The motion was negatived,

THE DEPUTY CHAIRMAN: The
question is:

“That clause 7 stand part of the
Bill.”

The motion was adopted.
Clause 7 was added to the Bill.

Clause 8—Assistant opinion poll com-
missioners

SHRI DAHYABHAI V. PATEL:

Madam, I move:

5. “That at page 4, lines 5-6, for
the words ‘an officer of Govern-
ment’ the words ‘an officer of the
Central Government, not being an
officer on deputation with the Ad-
ministration of Goa, Daman and
Diw’ be substituted.”

(The amendment also stood in the
name of Shri Lokanath Misra.)

[ 7 DEC. 1966 ]
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SHRI N. SRI RAMA REDDY:
Madam, I move:

12. “That at page 4, lines 3-4,
after the words ‘one op more
persons’ the words ‘who shall not be
Goanese, Maharashtrian or Myso-
rean’ be inserted.”

The questions were proposed.

SHRI N. SRI RAMA REDDY:
I am moving my amendment and it is
for me to withdraw it later if I feel
so.

SHRI DAHYABHAI V. PATEL:
That is coercion, in spite of the Home
Minister’s denial, and we see the
example in the House. They are
thoroughly demoralised.

THE DEPUTY CHAIRMAN: 1
putting your amendment to vote.

am

SHRI DAHYABHAI V. PATEL:

Yes.

THE DEPUTY CHAIRMAN: The
question is:

5. “That at page 4, lines 5-6, for
the words ‘an officer of Government’
the words ‘an officer of the Central
Government, not being an officer on
deputation with the Administration
of Goa, Daman and Diu’ be substi-
tuted.”

The motion was negatived.

THE DEPUTY CHAIRMAN: Are you
withdrawing your amendment, Mr.
Sri Rama Reddy?

SHRI N. SRI RAMA REDDY: I
would like to say a few words.

SHRI M. N. GOVINDAN NAIR: We
do not want to hear him. We want
to know whether he is withdrawing

A

SHRI N. SR RAMA REDDY: Why
do you advocate on my behalf? While
I congratulate the Bandodkar Govern-

ment on having resigned and made it
! possible to conduct a free and fair
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election or opinion poll in Goa, I
would Iike to impress upon the Gov-
-ernment the need to extend this fair-
ness and freedom on a wider scale.
Let it breath through all the ranks
that are conducting these elections. So,
1 would like this small amendment to
be accepted.

SHRI NIREN GHOSH (West

Bengal): Do you want Mysoreans to
.conduct the election?

SHRI N. SRI RAMA REDDY: No.
I say here one who shall not be
Goanese, Maharashtrian or Mysorean.
This is a very simple amendment, I
trust the Deputy Minister will not
find it very difficult to accept. The
freedom of the election will be com-

plete and it is nothing more and
nothing less.

SHRI V. C. SHUKLA: We do not
accept the very premise of this amend-

ment. So, it is not possible to accept
*his amendment,

THE DEPUTY CHAIRMAN: Do you
withdraw your amendment?

SHRI N. SRI RAMA REDDY: I
withdraw it.

THE DEPUTY CHAIRMAN: Has he
the permission of the House to with-
draw it?

SOME HON. MEMBERS: No.

THY. DEPUTY CHAIRMAN: Then,
I shall put the amendment to vot=

The question, is:

12, “That at page 4, lines 3-%,

after the words ‘one or more per- |

sons’ the words ‘who shall not be

Goanese, Maharashtrian ar
Mysorean’ be inserted.”

The motion was negatived.

THE DEPUTY CHAIRMAN: The

‘guestions is:

“That clause 8 stand part of the
BilL”

[ 7 DEC.
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The motion was negatived.

Clause 8 was added to the Bill.
Clauses 9 to 20 were added to the
Bill,

Clause 21—Special procedure for pot-
ing by certain classes of persons,

SHRI DAHYABHAI V. PATEL
Madam, I move:

10. “That at page 7, after line 37
the following be inserted, namely:—

“(c) all persons mentioned ir
provisos to clauses (a) and (b)
of section 4, to give their vetes by
postal ballot, and not in any other
manner, at an opinion poll, sub-
ject to the fulfilment of such re-
guirements as may be specified in
those rules.”

This amendment relates to giving per-
mission to the people of Goa who are
now residing in Bombay and other
places for their occupation. They are
the real people who come from Goa
and they must be given an opportunity
to vote. The amendment reads: —

“All persons mentioned in provi-
sos to clauses (a) and (b) of sec-
tion 4, to give their votes by postal
ballot, and mnot in any other
manner,

SHR! K. K. SHAH: How can they
be voters in two places. They are
voters in Bombay.

SHR! DAHYABHA! V. PATEL:
Look at the intolerance of the Con-
gress Members., Even when I am read-
ing the text of my amendment, this
gentleman, the General Secretary
and what not of the Congress,
always gets up and interrupts me.
What is the meaning of it? 1 am
reading my amendment. They will
not allow Members of the House tO
read the amendment. I request that
all people who come originally from
Goa should be consulted and it is
very easy to do it, because the Portu-
guese Government, when they were in
Goa, they had compiled a register and
a voters’ list. Their names are availa-
ble in the register and the printed list
and those people who have got their
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rames should be entitled to vote and
not say they have not been residents.
Some of them may have gone to
Bombay or may be to Delhi for the
purpose of occupation. They should be
given sufficient notice, They were the
original residents of Goa and the
printed list of those names, the voters’
list prepared by the Portuguese re-
gime, is available. In addition to this,
all those who declare themselves and
who are from Goa may be given an
opportunity, but not those who have
just migrated for business and who
are not Goans. It is very easy to de-
cide who are Goang and who are not.
It is a very simple amendment, and
it Government are honest in their in-
tentions—of course I am doubting them
from the beginning—they should ac-
«cept that.

The question was proposed.

SHRI N. SRI RAMA REDDY: May
T know whether the amendment pro-
posed by Mr. Dahyabhai Patel will
eover Misg Reita Faria who is present-
ly not here?

THE DEPUTY CHAIRMAN: Mr.
‘Govindan Nair.

SHRI M. N. GOVINDAN NAIR:
Madam, I support this amendment be-
cause you should know that, Goa being
a very small place, many of the in-
habitants there had to go in search of
jobs to the neighbouring States, es-
pecially in the City of Bombay and
other places. Like Malayalees where-
ever you go you find the Goans also.
So we know that a good chunk of
Goans, because that part is backward,
had to go to other places for making
a living. You should not deny them
the right to expresg their views on this
question of the future of Goa. So I
do not think that the Government
should reject that.

SHRI K. K. SHAH: 1t is surprising.
My friend ought to know that under
the Constitution the right to vote is
given to a man who has been for six
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months a resident of that place prior
to the voters’ lists being prepared
every year. How can a person be &
voter at two places? I fail to under-
stand that. These are all people who
are voters in Bombay.

SHRI DAHYABHA]I V., PATEL: 1
am surprised at the ignorance of my
friend who hag been a resident of
Bombay. He knows that the Goans
were not on the registered voters’
lists of Bombay because they were not
considered voters.

THE DEPUTY CHAIRMAN: This is
what he meant, I think, I do not know
what ig the position. Mr. Shukla.

SHRI V. C, SHUKLA: Madam, I
would say that because we are honest,
we cannot accept Mr. Dahyabhai
Patel’s amendment. I have already
dealt with this point in great detail.
I have said that anybody, whether he
is a Bengali or a3 Maharashirian or a
Madhya Pradesh man or a U.P, man,
who lives in Goa and who is ordi-"*
narily a resident in Goa, shall have
the right to participate in this opinion
poll. There is no race as Goan race
so that once he has stayed in Goa
even 20 years back, if his name was
found in the register prepared by the
Portuguese, he should now be allowed
to vote, if he has been out of Goa for
20 years or 25 years. We do not accept
that kind of thing. I have already
gone into great detail as to what
facilities we have given to those peo-
ple whose names might be left out
from the opinion poll inadvertently.
They can still got their name register-
ed provided they are ordinarily re-
sident in Goa. Even the time-limit for
residence etc, is not applicable, Any-
body who can prove to the voters
registration officer there that he is
ordinarily resident in Goa can get his
name registered there without any
difficulty. I do not see any reason 0
accept this amendment,
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THE DEPUTY CHAIRMAN: The |

question is:

10. “That at page 7, after line 37,
the following be inserted, namely:—

‘(c) all persons mentioned in
provisions to clauseg (a) and (b)
of section 4, to give their votes by
postal ballot, and not in any other
manner, at an opinion poll, sub-
ject to the fulfilment of such re-
quirements as may be specified in
those rules’.”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

“That clause 21 stand part of the
Bill.” .
The motion was adopted.

Clause 21 was added to the Bill.

Clauses 22 to 35 were added to the
Bill.

Clause, 1, the Enactnig Formula
and the Title were added to the Bill.

SHRI V. C. SHUKLA: Madam I
move:
“That the Bill be passed.”

The question was proposed.

N TAART@N ;. wEAE, 98
frdas # o W) i T fa
a1, a8 93 quan & fa¥ § faae
wem AT K 9w few § v ag 199
JeHdl o wE A fom s
afq F1 a7, faaw fe wfgsy & a7 &
FH ST I AT § G T T FY )
or Ofgafas aeq & s 9@ Ak
& 9 & 97 @FN A FTR Sang
fegaiar &, S99 Wt § fadew Few
o fm @i 3 Searg A feamar g,
AR A senfrsm3m#
€9 @ F frae o1 @ §, @9 Ia
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el § § gWH | 97 98 9 TG
& fr g 9 ¥ faqy a7 99 &
IH ufawio wig § @ fagas F
faet g AR F agwT T & I
TR F @A A o 3 faaas ¥
qe7 ¥ A1 §, ITH T gEFEEr FY
g AR g 7 qg wHM g, WTH @ |
av 718 ag fadas qg g1 A} q0E g
fadins 4 g, AT W W3 § W
ST araTEer Wt WO 8, 98 amEer
g TSI FAT F AT FL AT
§ A% AEE gAR W F A
w1 gfeq s amm § 1 gafadr
Fgal g fF aFFw g FH w9 Ay
aya &) o qrfs wfasy & qEr Tadr
T8N

& qom At § wan fea anfar
AT & 1 & 3T a9 Tod FaT §
FZ F@IE AR &F F G § &7 a8
¥ gy &, a1 i IAFT AT SAET T
FW AL | SR ISATT & T FITHT
AT Gt AT Aewy AT § Y qwEr
F guaN ¥ fau saws 99T 99,
q S Hew & q2aT 15 W, 1947
FI w9 fFaT @ an, @ Far A A
AT & eV Rfa @ T 9y ? & o
33T & @ 39 v w1 g fF 9@ ana o
TeF F qEark XA faar mr g
qY qEEAET F qgHT AT qEER ¥
fafesa faqer & gar, s @rs @9 sg
qftaferg gt € 1 & ag g Y W
TIFTY 7 & @AF0 A A W JIF
fet fafreex 1 samr =mg@m g
Fifs o1 ga@ Saa &1 wfgww
ary § 5 gt & i F weF § qean
& fad smare gaes 1 oY, agi fee
AEL FAT | TR SAT gl 9|l &
AR ¥ e & FEAaR F7 gaw fady
o a1 5w qea #1 WY feed Pafeet
a9 &, af weer g
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g & i www & amn
CEM | gF d9E ¥ o§T ot 34y
fewr #7 gy % 3w, & fag fgmmr
W guar § 9 39 fgns A agr
et d fFarmar § 1\ 18I ot
T ¥ @@avaar faaw & 9 & gaw
ST & 1 18 &9, 1946 Far fafg
fao fafg =1 =10 TwAAIET aifgar 3
AT FY FFE F F % Tro Awwar-
FF FT g 69T 91, 79 Iy frewray
gl M1 o SAETE IFE U
qdt ¥ T T e AMfgar 1 fircwmd
T AT 1T Y A 1 39 gAA Wy A
Afag T = Fo F o Mg F IR
g % il ST 3 wgr ov 5 200 Aifgar
ATITTN TET AGE § HIT o AMfgaT A
freeard wg #1 Tags OTeRt A
frogard & HYT WA ST A GE
zad 709 & wEw Ag IS 8
a1 & 9Fd FIq IS | TWET S A
39 g3 FF a9 o Alfgar F F@I
& fassrga gm0 & A%EE F oA
#21 Frgat g 6 oF Afen § & 4t
AT 3g Wiz § qagg ST w4
t 3z% o 7 gor @1 fF @ 18 arda
w1 fafmfesa #ar 27 18 arw
TNy faaq & w7 § 341 AAmarsar g ?
SFHIT AN T w31 93 fa7 98 & fow
foT =ro Aifgar fireare g7 a1 dR
I} 39 3fqgrg &Y qg ¥ g &0
weiF gt W 8 ) ¥ ! ug wg A
WA qEF F, T3 qIF AGT GUH |
faa fex @var swa g, @A HH-
AAT——m1 FHTH, G20 §F FZAT T8
37 fga &1 agr & o foa g@ard §
AT, 394 o Aifgar fawrae wr
arq, ae foziare @ oarg g, ar
a1g § ggt & grafag faam A w7 &
eTo wifgat fararare &1 Ao A
fmam A w? @
fer & ag wew emaT oA, Y @
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fagas 1 darfam F@ ard Taw
fodt fuffezr arge IS F 7 g7 @

§ 1 for gwdr 9T dd § 1 Tg uvay
Fga & frawa aredr )

AZT 97 AT T HAT AATEATH
ST FT UF (A ATFT 5 F GITH
MU 3 Wz fea o4 @
FEAT 9ARAT g, fm gadt afaw f faar
TT AHA A3 F1AC MY | 7T IAWY
q1F Y 18 FIAT T, a1 8 TTET, 1943
TAF W1 eqd F AR gET A
To Ao Hro Hlo T IAKY ATE F :

“The State must necessarily
belong to producing messes, wor-
kers in the field and the factory.”

A wgS U faqeq f oo, A w9
aar fFas gl | gt ? 3a geAw
dfaargnr i 5 @7t 4 w17 w0
g fFaat @R Fo-wreEet § sy
FW A qazd F 79 § qwh

&t siterz aoit (fagre) @ gAfay
a1 g A qe §

st AR o Gt § ey
FW e a8 WA g § 7 oA
qqt ¥ @ FW I a3 g e
W § 7 oA |@dl § w1 w0 am
sraey gffgr afelt & 7 (Interru-
puons) HTW IH S FFAT T
T TG T FOG 9T AT FAT A
e fear ar +f AgE & 37 w1 I N
Wt T e fzan, @ wee sover
fafa «&t g =fge

g, A & wqA Iw & feqfy
JATAT ATEAT § | WIS gH sawawar f
TET FT 7 37 T, AT H ATA0FKAT 4
M AT FIFTIA FV, A gH Sqeqsar
qt far T AT A 9 3 A, A g}
srgeaFar 47 faar fuosr aval w5 fwar
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[sft TrwATCE ]

X AN, 7 19 fagaw A IR FAar
F oA A AT WL T | AERE
AT JTAt AR TN G B A TR
A FAAT F HA B AT F AN FY
g9 /¥ a7 0¥ fadas 1 aHT gTEr
o1 2ar & 1| ifrer 18 § FF AT F7 |99
St Y FT &, TR AT , S AXT AL,
Y fangr FT2, Y <1 H1, ag afwA Y,
ST A AT ST | FIRA FAT2, 8H
#E Wt aqm ? uF aiq § wEAEar
A AT F € F F30 q0@4r g |
% FA ITAGT AT frey ;1T 3T AR,
fagre, wew WM, UM F L gl |
THE DEP'UTY CHAIRMAN: But
you are aspeaking on the Third
Reading.
st TEATOE™ ¢ FHIfA &7 QT
g 1 gam Wfse B ogn e Ofen
qv 9 @ § ) AT qua faar § 9@
F qeaT (Interruptions 2 g‘q‘ﬁ "a
ZIfFT, g9 Eew F W (I';Lterruption)
oW AW 20-20, 25-25 fAAE A A@
& wam N T g

wm, vfy, amafee frem Ak
agwrfean sy # SwEEy (s oo
o faw) : § &t 7 AT W g
qY §39 § & 394 SEw g

Y OHTCEY 2 ST §em AW,
roreqE,  fagre #ie 39T 3w 7=y
ATIT-WIST ATa & q2€q g, 379 fameran
¥ gy faagy § 1 W 39 45F A
frady oft Tga g%, a8 ToAT OF Al
F Frw gi fF gy worardy swa
# oF gaW HAY faw w0 IR
wfasy § € TeeSl A1 AT E, a1 §
FgAT avgar § 5 o 39 gl F gt
qT §9% 93&1 &), 7 quq faw § wfqar
FT A fa wfieg ¥ ITT 93w g7 fage
a1 WEY WM I USRI g7 99 aT

[ RATYA SABHA ]

{

(Opusivis rusy o, soVn />4

T i ¥ fRY W1 wEw WE
FAETaT |

=t sfener aont ¢ o9 fadae &
AT FAT gy g 7

St TAATCAN : gEEd g 1w
AT @ AT § | N Hell & UE
AT A 2 AR ST ARA AW F WA
¥ oret 39 W A FAT F 9w F A oM
ST TETR ) FITWR. . . (Interruptions )

(Time bell rings)

THE DEPUTY CHAIRMAN: Tt ink
you should finish. It is time.

&t TSI @ WIERAT 3" ST
FILOT AT & 7 WY @gw H W W]
q FE, AWE ST FTETT HT gAY
g fear | areEgg ARl 99 63
HAY F, SAF TATT T 3G@T A | WA
gfear it wow qon fomw &, ot saw
war ¥ 7qg gu feewl #1 AR WX
FL O fafg g  For AT}
ST ATEH 9 g, AfF yugw A F; o
8, 9 FE [7er 7 17 ) Seifery ardy 8
[T AT FF TR

ZET W @t I | ) sy
st & fesfa qar & 7 =g forem w7
& forar s, =g st feafq 1 & foar
w1 foer ¥ o geR H owEl o«
AEE, 3ATEE L . .

THE DEPUTY CHAIRMAN: Now

you must wind up. You have takea

much time,
|t USRI ;. g IaY
T ¥ HEedr oy &g &Y =}

e g iy wedr &3 & SEe R
H 11 AR I9%9 fRu 17U w3fF 7@
T UF g qAE g |

/
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ft WEHT TAT YA (S 43N ):
g e faq oA W & |

S} TrAATOA - T Mol fa9® g,
fag faamr & ag fagas A &)

(Interruptions)

THE DEPUTY CHAIRMAN: You
bave been given enough time.

Y TAFTCTEw - AR & faee
Qfwe (Interruprions) s FWIF A
F1f B2 TR, TR e & ?

=t AEER SR e . AR
SR AfAT @ g q, T Faa A
Gl _

Iqerata ¢ AT 30 faAe T
@ F

&t weaeRm: R 7§53
el AT FT T |
THE DEPUTY CHAIRMAN: You

are not relevant, All right. I will give
you only two minutes.

Nt qwAEw ;. gH A faFe €
iAd, AfFT AT F NTHY 9 3g 7w
fefsgar 1

& ag #g @1 97 6 FIC A 7Oy
mrafas ga foget fafaeex 8, g Sag
Fgdi ABd §——IUC WA & AT
ff g g G9F

FqaaTafa ¢ 7R ag e fag &

sff ATy ;. gafaw & Fz
vZ7 § {55 WAt =13 Agrasy § 90, Mar
=13 #3 A wra, Miat 718 A 8z q
B—ad 37 9% foay == 9@ gy
#ifgu, 39§ SART T= & T | At
X &g aF faeut fHaw 9r a¥
TF AN AT @ FT ITD LA
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¥ q3E N, WX AA9EF T ¥ {99
ST, | sretar, e asggraE
FT hAT-GAT W@ §, SOY W F CFAT
T Q& 2z W 1 wiag § ot

| AW ¥ wEaT agm B Mar w0 R,

gl 9, T9 9 SuTar fgam 9 aamy ?

THE DEPUTY CHAIRMAN:
will do. Yes, Mr. Shah.

SHRI K. K. SPYAH: Madam, I want
to speak.

THE DEPUTY CHAIRMAN: Just a
couple of minutes.

SHRI K. K. SHAH: My friend has
said that these Maharasrtrians who
have spoken have no heart and that
they are guided by provincialism, I
take exception to this. On the con-

That

trary
SHRI RAJNARAIN: Don't take it.
SHRI K. K. SHAH: . . . my

friend must realise that during the
last election, even though the Maha-
rashtrians had secured a clear majo-
rity, even then the Maharashtrians
have agreed to a poll being taken to
decide whether {0 merge with Maha-
rashtra or to remain as a Union ter-
ritory. Mysore is not stepping in. The
votes would have been divided. One
portion would have been for Mysore;
one would have been for remaining
as a Union territory and one would
have been for merger with Maha-
ashtra, But clearly the majority
would have been for merger with
Maharashtra Mysoreans would be oblig-
ed to opt for Union territory. Even such
a handicap has been accepted by the
Maharashtrians. Doeg that not show
the sense of fairplay and justice of the
Maharashtrians? What more does my
friend want?

SHRI NIREN GHOSH: Madam De-
puty Chairman, we support the prin-
ciple of taking the opinion of the
people when their future ig going to
be determined. As far as this principle
goes, our Party has no difference of
opinion on this point. But the point
arises that it has been a restricte”
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[Shri Niren Ghosh.]

choice and no just amendments have
been accepted by the Minister. The
amendments were tabled whether they
could vote for Mysore or for 3 sepa-
rate State to be carved out, the Minis-~
ter said that this issue was not thrown
out during the last election, How can
he know that it was not thrown out?
That was not the issue before the peo-
ple. A section of the people agitated
for that. So he has taken note of that
point only. But there is definitely a
section which might think otherwise.
This hag not been taken inte account.
I am of opinion that perhaps the majo-
rity of the people of Goa will vote for
Maharashtra and it should be merged
with Maharashtra. In that sense I have
no guarrel. But I think it would have
been fair if options had been open to
them. Thig point of restricted referen-
dum oy plebiscite creates suspicions
and leaves many questions unanswered
of the people of the country,

THE DEPUTY CHAIRMAN: That
will do.

SHRI NIREN GHOSH: Another
thing is this. Thig principle the Con-
gress Government{ do not apply every-
where in India. It is only because of
the compulsions within the ruling
party and the reverses they suffered
during the last election that they have
chosen to bring forward this Bill
The principle is good, but may I ask
what ig the position of Saraikaila and
Kharaswan that have been absorbed
in Bihar in spite of Oriya being
spoken there. There was a great
movement in Orissa. Did you take an
opinion poll there?
(Interruption by Shri Sheel Bhadra
Yajee)

Similarly, about . Kashmir, You
should have applied the same principle
to the Kashmiri people. 1 should like
to know whether in settlement of the
Kashmir question the wishes of the
People of Kashmir in some form or
the other were taken into account.
They should have been taken into
accolnt.

(Opinion Poll) Bill, 1966 4''<8

SHRI G. M. MIR: The XKashmr
question has been settled accord:ng
to the wishes of the people and this
question hag been decided in three
genera] elections.

SHRI NIREN GHOSH: Wait, Mr.
Mir. Fake clections or a military raj
do not reflect the wishes of the peo-
ple of the couniry. Anyway, 1 do not
suggest that Kashmir should go out of
India. But 1 do suggest that in deter-
mining the future of Kashmir the
wishes of the people of Kashmir arnd
its leaders should be consulied in
some form or the other and a solution
ta the problem found. Those elections
were all fake elections. It was all
done under the military' raj. That is
no election.

THE DEPUTY CHAIRMAN: You
should wind up, Mr. Ghosh. I will r.o%
give you more time, You cannot go
on like this,

SHRI NIREN GHOSH: They are in-
terrupting, Madam, Then, there is the
question of the Assamese hills peop'e.
They want a separate State. Do ynu
take a referendum there? You are
blocking their way. (Interruption hy
Shri G, M. Mir). Thereby you create
a sore trouble spot there. You do not
hold a referendum there because it
does not suit somehow or other your
interests. In this way you are keeping
many sore points in the body politic
of India which do not speak well for
the future of the country. So because
of particular exigenciegs and because of
particular compulsions from within the
Congress Party you have brought for-
ward this Bil] but not in a compre-
hensive way. 1 agree that poll should
be taken. Referendum should be
taken and they will vote for Maha~
rashtra ag far as my knowledge goee
because they want merger with Maha-
rashtra.

Then there is the question of Pond:-
cherry, Mahe and Karaikal. They
should be merged with Madras. You
are not taking a poll there, You gre
leaving that question ynanswered .
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THE DEPUTY CHAIRMAN: Mr.
Ghosh, you should wind up. Mr, Ruth-
naswamy,

SHRI NIREN GHOSH: The
same principle should apply to these
territories.

'SHRI M. RUTHNASWAMY: Madam
Deputy Chairman, all this excitement
and misunderstanding and the diffi-
culties in which the Government are
placed today could have been avoided
if that solemn assurance of Mr. Jawa-
harlal Nehru had been kept in mind
and the Government had waited for the
people of Goa themselves to agitate
and the injtiative in asking for an
alteration in their status.

Madam, I would take up the few
points made out by the Deputy Minis-
ter. He tried to make out that an
opinion poll is the same as an elec-
tion. He said that only the people re-
sident in Goa at the present moment
should be taken in the voters’ list.
He does not seem to realise the differ-
ence between an election and a plebis-
cite or a referendum, A plebiscite is
taken among the people for the defi-
nite and decisive expression on a
single point. A number of plebiscites
were held soon after the first World
War and the people, who were really
the people concerned about their fu-
ture status in the regions, wherever
they had been, were consulted. There
is a vital difference between an elec-
tion and a plebiscite and therefore it
is quite appropriate for the Members
of the Opposition to ask for the in-
clusion of the people of Goa wherever
they may be to be consulted on this
opinion poll because the assurance
given by Mr. Jawaharlal Nehru and
his successors was given tg the peo-
ple of Goa at that time, when Goa
was separated from Portugal, that they
would be consulted. They were assur-
ed that they would be consulted
In that struggle apgainst the
Portuguese a large number of
Goans in Bombay took part, There
is the great name of Prof. Soares asso-
ciated with it—retired teacher—who
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took a prominent part in the agitation,
and he was allowed by the Govern-
ment of India to go to Portugal to in-
terview Dr. Salzar in order to convert-
him-—np doubt he failed. But the peo~
ple outside Goa were taken into con-
fidence by the Government of India
when it suited them. Therefore, I think
it ig very necessary that in fairness
and justice the people of Goa, to
whom the pledge wag given by Pandit
Jawaharlal Nehru, should be consulted.

I agree there will be difficulties.
But all those difficulties can be over-
come. At the end of the last World
War the votes of large numbers of
British soldiers, scattered all over the
world as far as Malaya and the Far
East, were taken. I think if the Gov-
ernment were really sincere about
trying to get the real opinion of the
people of Goa, to whom the assurance
wag given, they would include those
people also, It is time for great states-
manship and not for mere legal hair-
splitting and horse-trading in which
the Deputy Minister has indulged.

There is a saying by Burke that e
great empire and little minds go all
together. By empire he meant not any
territory or empire but rule. A great
rule and little mindg go ill together.
Therefore, I make this appeal to the
Government that even at thig last
moment they should take into consi-
deration the opinion of all the people
ot Goa,

The Deputy Minister made much of
the argument that the people of Goa
are not a race. No one said that they
were a race. The people of Goa are
like the people of Maharashira like
the people of Gujarat. They are an
organic entity and it is to that entity
that at the time of the liberation of
Goa that this great solemn pledge was
given by the Government of India and
its leaders. It 13 this pledge that 1
want the Government of India to
honour at this at this great
movement in the history of Goa.
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st a7 fag Werdt (o)
JqawTafa WEEAT, MET & Tt Al
F W9 QAR SEF AT F Afasr w5t
TT FLA FT TATH ST TAT 8 | TE FET
mr & fr d9fs Mar q@er wree
¥ #d} 8¢ @Y 9T WK FET 450 T qF
@, WY SO AT QU Ahaed
gt femm 8, a8 qaw wica W
T T1fgd AR 9uF AfFaed I TFa
QR AT FIE FTH AL AT AR |
# qeAT aRar § A aeet 8, &
fergeam T @1 &1 oF Afcc Tt
O THS WA & Ao T 9 &, AfwA
foraeT giast wEd ¥ 1y g a@
a1, 39 A 52 f3eg w1E-ee ueal
¥ fve 41 T & faeen urE
TTHE EH AT & qAT SfaT 78 g
afea T F AT FI T I
T & ANl & @A & fauear @a
gaea @ wE P oA fRwd qeEs
gTat faemn 3R awe @ ¥ 99
gt fomedl &1 wwor 1% e
T FT AR AT 3 AT FHIAT FY
oq g fewd g aw @ oSy
g fret | g @gr 9T oW
Fr-amaifed mEEddt 1 frwin fFan
g AR W g T 500 ¥ Awrw
FESIES WA G TF 3T FT
T AT, A AT 7 Y o AR
F U 9 J& &A1, g I[A FT qA
T FO1 & fquag g\ w@fAg
¥g faET g = aEr & | W A
YT FY5 ARTA § @HT AT =T H
AT & wfiqy § FEw T@ar
9TEd &, WEW safwd fF | ¥
wEA § HAAT IEF B AL & AEA
# war 3o fell w mr 7 Aw A
g 5 77 59 99F AEErAE F A
qT AT & TE FT AT 36 THR T F
f 4T 1 gaTeT A gomTy At wrfaw w1y
Fed | I WIeT 7 @Y oo §, ar

N ‘N’ 98 B9 =1 SEFT @™
§1 R wrewéw ww fasfeaa W
ug %1 °iw aifsw, ot 7g 3@ 5 Fiaoflr
FIS AT wr@T AT HYL AT WIS )
WIT fedl FT Fearme JATRT A9
I3 7 98 s e ffag 1w
FHTAT A T AT 9w ar fau
T 7 st qe wEEr W
TS T @ )

T @ Y WIS U918 FT Jeag
ferr 1 & fa9ew #€ f Wign awe
T 9% Fgq & wqETE, AR fear F1 wn
ST S INAT & T & fad w1 far
& afer w9 F dgal 1 9g S
a1fg7 6 FT & wia o @Sy A}
sif & fory %79 F 39 gt § Q1 THC
¥ @ < AfET F9E § S I
FTE favir Al P & AU faa
g AR ud wmwr g f5 awR Wgw
TATE F I 9T HF SHA I @)
Tgfd & wET ) sEEar F5q Wik
¥ owm fawm @ ww gl
1 afsa ¥ fad fpq v & 19 FOF
zu fawg ) A< ST 9T F yE W
foa T3= & W7 F9E F1 yaq e

o g, fR A IR ¥ 99 wigedum

F AWA AW FT FHAT T FW
Sfe ST AT T & fod O g e
FT AW FQ § 7 79 T § Higd TS
F AT FT YA FRG1 F awAqr § ag
WA TArS F wig, SE T F WA F
5fd, ©F g7 937 T 8 1 WU ug
fafmgaag s Faa wiggs W &
&, Mar & faqq Wi 7 a0 7 7
g7 ® W faar $iX afsr @, a9
#t I 9 WG A 9ER T I8
AT WA A i a9
WY AR AT F A § Ay dan
¥, ? T AT PN T RfT FC
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W®E A gL AL «?ﬁﬂﬁqe
af5d | 37 TuT ag7 S R
F wa <@ F Ffere Y G gard aegfa
FT AT FEW, g4 F wer famEd
FAEAT, FAR sy F1 39 91 aF
G 7 T & Hiww @ ? oG}
&R § Go FARATE Ag€ W1 & AfF
aw I e ww g v maw
¥ arT FY A ar frey o TER AT T
St SRR FET & AU §aed ¥ AR
¥ qg A= WIE 3T & A FE g |
AW & TErehan ge W, fade qwar
¥ Ak g ¥ #hwwA ¥ eadmew
g & fagred aT g SE e |
@ 9uR afz g wEa: Cefafedfes
FHTL ¥ oY FT AT FX Tg HOFT HL
2 AT oo Y AT B HE g A
A G, UF 3@ fFoad
ST g w1 9T B B WSA 77
T5A F4q oWy fagn s wfes %
fex 7@, gulmanm sifrs Swlg F1 g
g faamdt 3q7 | I quFaEl qEfT
F 0T fag@ryy JWE 1 TF |
AR FERe AT g Afas  qEarE-
¥z &1 afeT 399 9T ¥ 5 F@T 8
Fgr H gAFAEr 7T J9 feq wAvgtaat
& 39 wigal & fraeT #%0 ST &9 &t
Faz oifee &t =fward 7 $3T 1 AET
F wfasy & 9@ F%9 GG 0AT &
7 &, forms 1007 57 guFATer d91afa
FY el a8 ¥ 99 AW & | AT &
AT §1d & 98 T AT TS FT
B ST wifEd | g A O  F 3
7gr fwar g, qar W # ? owl owm
R X feg a8 foim g an AGd
FT FHN | ag [AITET QT F TG A
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WY WYR 91 TEF Fga 5 uF we-
Tiwa fezdss ¥ §@R AR
Ta% are fox oo awe ¥ Temfas
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N TR ;. WA, AT W
CEICEE S

@AM : T |
=t T : § T/ OF qane
YBAT ATEAT § | X § TG AT 9T

g
Iqawmafa ¢ AT 99 F

ft TERTEW ;. AW G q
i FEAr g x ox * ok
gA ER & g WA FT 9qT ag 7 |

At this stage can I not ask a ques-
tion from the Minister?

THE DEPUTY CHAIRMAN: I
have called the Minister.

SHRI RAJNARAIN: 1 am not dis-
turbing. I think others are disturbing.
Why are you always saying this?

THE DEPUTY CHAIRMAN: Ihave
not used the word. After everyone
has spoken, I have called the Minister.
Please take your seat, Mr. Shukla.

SHRI V. C, SHUKLA: Not many
Questions have been raised during this
time, There are one or two other
points which have been raised. I
shall reply to them. Mr, Niren Ghosh,
in his characteristic manner, has raise
and tried to link this question of Goa,
Daman and Diu with the question of
Kashmir. I personally feel that it is
a very unprecedentedq way of looking
at it. This is a question of internal
adjustment that we are trying to
achieve by ascertaining the wishes of
the people of Goa, Daman and Diu.
It has nothing to do with the ques-
tion of Kashmir, We have always
made it clear that this is an internal
matter. In an interna] matfer we can
always ascertain the wishes of the
people for local adjustments but if

¥#s+Expunged as ordered by the
Chair.
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Membersg of the Communist Party—
Left—want to bring in their party's
point of view on Kashmir on a mafter
like this, I must say that it is very
unfortunate and absolutely uncalled
for and this matter has nothing to do
with what we may do or may not do
with Kashmir, The question of Kash-
mir has absolutely no relevance to
this particular matter.

Some other points were raised by
Prof. Ruthnaswamy and other Mem-
bers. I have already dealt at length
with those points, Actually the whole
question about who should vote and
who should not vote depends upon
whom we take as the people of Goa.
Who are the people of Goa? Whe-
ther those who are normally resident
in Goa are Goans or those who are
not normally residents of Goa but
bearing some Goanese nameg and
who might have been there some 20
years back are Goans? Clearly the
logic is on the side of people who
have made Goa their home. Whe-
ther they originated from other parts
of India or not is not the concern
here, The whole question is clearly
before us and we want to be very fair
to those people who live in Goa, and
those people are going ta determine
the future status of this Union Terri-
tory. There ig no other thing. Al-
though Mr. Rajnarain spoke for a
great length of time, I do not think
he made any point which is worth

replying.
5 p.M.

SHRI DAHYABHAI V. PATEL:
He made the most important point.

»ff TGO : AT 49 Ag ©
f& o1 aFT F 9 T@ WG FIE
gar Y seaE g fF sy & e @)
fagR, SOX W_W, TN HR Aeg
939, &9 A< &2 F7 TF A gfeeqe X
foar s ?

ft dto wro g : St A, T Oy
frft s R AR T FT G ¥ )

[ RAJYA SABHA ]
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DEPUTY CHAIRMAN: The

q¥Westion is:
“That Bil] be passed.”

The question was put and the motion
was adopted.

THE DEPUTY CHAIRMAN: We
now go to the Produce Cess (Amend-
ment) Bill, 19686,

THE PRODUCE CESS (AMEND-
MENT) BILL, 1966

SHRI NIREN GHOSH (West Ben-
gal): 1t is already 5 O'Clock.

SHRI DAHYABHAI V. PATEL
(Gujarat): This may be taken up
tomorrow:

THE DEPUTY CHAIRMAN: We
must finish the work as far as possible
within the time allocated, We are
sitting late every day, after 5 O’Clock,
and I do not think that the House
should disperse now.

q eI (SAT W)
U9 & 99 qw| T, 7 ey e i
gred o 7
THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI

S. D. MISRA): You have called
me, Madam,

THE DEPUTY CHAIRMAN: Yes,

Mr, Mishra,

aﬂ@oﬂoﬁ&:mﬁ,
# =7 gaAor S #Y A F 98 TR
Fxar § & “Sowr sweR wfufree,
1966 ¥ TWIgA F¢7 I faga+ q%,
e & & 3 «iF aw gy o
fear mar & S8 @ fasw fm
17 1"



